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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

(PRINCIPAL BENCH)
(Court No.1)

Original Application No. 493 of 2023

In the matter of

Purab Premium Apartments Allottees Association

..... Applicant

V/s

Greater Mohali Area Development Authority

....... Respondent

Action taken report of Punjab Poflution Control Board (respondent no.

2) through Er. Gursharan Dass Garg, Environmental Engineer, Punjab Pollution

Control Board, Regional Office, Mohali.

RESPECTFULLY SHOWETH

1. That the present application is pending before the Hon’ble National Green
Tribunal, wherein, the applicant has raised grievance that the project
proporient, Respondent No. 1 Greater Mohali Area Development Authority is
violating the Environmental Clearance (EC) condition regarding installation of
Sewage Treatment Plant (STP), making provision for adequate drinking water,
Rain water Harvesting System, Solid Waste Management System, etc. On the
basis of the directions issued by the Hon'ble Tribunal, the joint committee had
submitted report on 22,01.2024 reflecting violations and non-compliances by
the project proponent and the same was taken note by the Hon'ble Tribunal in
the proceedings dated 23.01.2024,

2. That vide order doted 01,04.2024, the respondent Punjab Pollution Control
Board has been dirccted by the Hon'ble Tribunal to ascertain the extent of

Q, violation and to take appropriate action against respondent no. 1 (Greater
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Mohali Area Development Authority) and to file action taken report before the

Hon'ble Tribunal.

That in compliance to order dated 01.04.2024, it is submitted that Multi-storey
flats namely "Purab Premium Apartments" at Sector-88, Mohali are being
constructed by respondent no. 1 namely Greater Mohali Area Development
Authority (GMADA) in a total plot area of 117.18 acres and built up area of
10,00,000 Sgm. The project proponent was granted Environmental Clearance
by the State Level Environment Impact Assessment Authority, Punjab vide
order dated 14.03.2013 for the construction of 6360 flats (1080 flats of Type-I,
2520 flats of Type-II and 2760 flats of Type-III) in an area of 117.18 acres. As
per Environmental Clearance, total population will be 31800 persons. The total
water requirement of the project will be 4770 KLD. Total 3816 KLD wastewater
will be generated which will be treated in STP and 3740 KLD of treated waste
water after STP will be used for flushing @ 1272 KLD, 1720 KLD into plantation
and 748 KLD into sewer (during summer season). 9 DG sets of 1500 KVA and 2
DG sets of 500 KVA are proposed. 9 number Rain water harvesting structures
are proposed. The total quantity of solid waste @ 11448 kg/day will be
segregated at source and sent to MSW management facility at Samgauli, Dera

Bassi.

That the project proponent, however, has not obtained the Consent to
Establish (NOC) or Consent to Operate from the Punjab Pollution Control Board
under the provisions of Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention & Control of Pollution) Act, 1981.

That the project site was visited by officer of the Board on 31.082022 and it
was observed that GMADA has made an occupancy in about 650 flats and has
not installed STP, untreated domestic effluent was being discharged into sewer
leading to the terminal STP of capacity 45 MLD at Sector-83 and same was not
adequate to handle the additional load. In view of the violations, GMADA was
served notice u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 vide Board's letter no. 5743-45 dated 27.09.2022 along with an

opportunity of personal hearing before the Chairman of the Board on
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03.10.2022, with certain proposed directions, A copy of letter no. 5743-45
dated 27.09.2022 is enclosed as Annexure R2/A. The hearing was actually
held on 18.10.2022 but one attended the hearing on the said date and the
competent authority of the Board has issued certain directions after
consideration of the material facts of the case. The proceedings of hearing
were conveyed to GMADA vide letter no. 7136-37 dated 21.11.2022 and a copy
of the same is enclosed as Annexure R2/B. GMADA was directed u/s 33-A of
the Water (Prevention & Control of Pollution) Act, 1974 vide letter no. 7136-37
dated 21.11.2022 to immediately stop the construction activity in the said

project.

That the project site was again visited by officer of the Board on 28.01.2023
and violations were observed and GMADA was found not complying with the
decision of hearing held on 18.10.2022. Accordingly, GMADA was served notice
regarding non-compliance of decisions of hearing dated 18.10.2022 along with
an opportunity of personal hearing u/s 33-A of the Water (Prevention & Control
of Pollution) Act, 1974 vide Board's letter no. 1967-68 dated 24.03.2023 before
the Chairman of the Board on 05.04.2023. A copy of letter no. 1967-68 dated
24.03.2023 is enclosed Annexure R2/C. However, no one attended the
hearing on behalf of GMADA on 05.04.2023. The Chairman of the Board took
serious note of this and proceeded ex-parte by deciding that Environmental
Compensation shall be imposed to the project proponent for the damage
caused to the environment. The Environmental Compensation shall be
calculated by the Environmental Engineer from the date of violations as
observed during visit till 31.03.2023. The proceedings of the aforesaid personal
hearing were conveyed to the GMADA as well as Environmental Engineer,
Regional Office, SAS Nagar vide letter no. 2902-03 dated 25/4/2023 for making
compliance and a copy of the same is enclosed as Annexure R2/D.

That the Competent Authority of the Board in compliance to the decision
conveyed to the project proponent vide letter no. 2902-03 dated 25.04.2023
has imposed Environmental Compensation amounting to Rs., 01,02,24,000/-
(One Crore Two Lakhs and Twenty Four Thousand) upon GMADA for violation
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of the provisions of Environmental Laws for the period of violations from
31.08,2022 o 31.03.2023 by passing a speaking order bearing no. 15553 dated
24.06,2024. The order for Imposition of Environmental Compensation
amounting to Rs, 01,02,24,000/- (One Crore Two Lakhs and Twenty Four
Thousand) was conveyed by the Board to the Chief Administrator, Greater
Mohall Area Development Authority (GMADA) vide letter no, 1578-79 dated
24.06.2024. A copy of letter no, 1578-79 dated 24.06.2024 alongwith copy of
order no. 15553 dated 24.06.2024 is enclosed as Annexure R2/E.

That It Is pertinent to mention here that the project site of respondent no. 1
GMADA was visited by the officer of the Board on 12.06.2024 and during visit,
violations were observed. As per the observations of the visiting officer, GMADA
Is not complying with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 as well as operating its outlet/ plant without obtaining valid
consent to operate of the Board, willfully causing water pollution in the vicinity,
thus, violating the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 intentionally and deliberately. It was proposed to initiate action
against the project proponent by invoking the provisions of the 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 after affording an
opportunity of show cause-cum-personal hearing. Accordingly, the GMADA was
served notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 vide Board's letter no. 1541-42 dated 21.06.2024 alongwith
an opportunity of personal hearing before the Chairman of the Board on
25.06.2024 proposing certain directions, A copy of letter no. 1541-42 dated
21.06.2024 is enclosed as Annexure R2/F.,

That an officer of GMADA attended the hearing before the Chairman of the
Board on 25.06.2024 and submitted written reply which was taken on record.
In the reply, it has been mentioned that initially 6360 no. flats in 117.18 acres
were to be constructed at Purab Premium Apartments, Sector-88, SAS Nagar.
However, as per the approval of the Competent Authority, the project was
revised and 1620 no. flats have been constructed in 37.5 acres land at the said
location. The officer further informed that STP of capacity 45 MLD which has
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been upgraded upto capacity of 68 MLD has already been constructed in Sector
83, SAS Nagar, where sewage is being treated to cater the sewage load of the
project. Fresh Environmental Clearance of the project has already been applied
to State Environment Impact Assessment Authority (SEIAA), Punjab vide letter
dated 12.06.2024. A copy of written reply submitted on behalf of GMADA is

enclosed as Annexure R2/G.

That, after hearing the officers of the Board and the representative officer of

GMADA, the Chairman of the Board decided as under that:

A. The following directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 shall be confirmed upon the GMADA due to above

mentioned violations:

(a) The project proponent (developed by GMADA) shall stop
the construction activities at the site with immediate effect
and stop forthwith discharging any effluent/ wastewater
into sewer/ inland surface water/ onto land or through any

other mode.

(b) The project proponent (developed by GMADA) shall not
allow any new occupancy and shall not allow any new
possession in the premises of the project, with immediate

effect.

(c) The Revenue Authorities shall not to register any sale deed
related to any plot/ flat/ house/ shop/ any other

component of this project with immediate effect.

(d) The PSPCL authorities shall not release any electric
connection for this project or any of its components, with

immediate effect.

B. Separate notice u/s 5 of Environment (Protection) Act, 1986 for
violations of provisions of the Solid Waste Management Rules, 2016
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alongwith an opportunity of personal hearing before the Chairman of the

Board be issued to GMADA.

C. GMADA shall calculate the quantity of wastewater being generated from
its projects within 7-days and submit the same to the Board so that
adequacy of STP installed by it to treat the wastewater can be adjudged.

That the proceedings of hearing held on 25.06.2024 have been conveyed to the
Chief Administrator, GMADA, PUDA Bhawan, SAS Nagar and Environment
Engineer, Punjab Pollution Control Board, SAS Nagar vide letter no. 1629-30
dated 25.06.2024 for compliance and a copy of the same is enclosed as

Annexure R2/H.

That in compliance to the decisions taken during hearing held on 25.06.2024,
directions u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974
have been issued to the project proponent to stop the construction activities at
the site, not to discharge any effluent, not to allow any new occupancy in the
project vide letter no. 1631-35 dated 25.06.2024 with endorsement to Sub
Registrar-cum-Tehsildar, SAS Nagar not to register any sale deed of the
project, to Chief Engineer (Distribution), Punjab State Power Corporation
Limited not to release any electricity connection of the project. A copy of letter

no. 1631-35 dated 25.06.2024 is enclosed as Annexure R2/1.

That in further compliance to the decisions of hearing held on 25.06.2024, a
notice u/s 5 of the Environment (Protection) Act, 1986 for violation of the
provisions of Solid Waste Management Rules, 2016 has been issued to Chief
Administrator, Greater Mohali Area Development Authority, SAS Nagar vide
letter no. 1642-43 dated 25.06.2024 with an opportunity of hearing before the
Chairman of the Board on 05.07.2024. A copy of letter no. 1642-43 dated
25.06.2024 is enclosed herewith as Annexure R2/1].

That the Punjab Pollution Control Board has taken and is taken appropriate
action in accordance with the provisions of relevant Laws against respondent
no. 1 namely Greater Mohali Area Development Authority in respect of the

project Purab Premium Apartments at Sector-88, Mohali.
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15. That the action taken report is hereby submitted in compliance to order dated
01.04.2024 for kind consideration of the Hon’ble National Green Tribunal.

Submitted by
Date; 2.6:06:2024 (Gursharan Dass Garg)
Environmental Engineer,
Place <ag Noazow Punjab Pollution Control Board

Regional Office, SAS Nagar

On behalf of Respondent no. 2

Verification

Verified that the contents of para no. 1 to 14 of the above Action taken
report are true and correct to my knowledge as derived from the official record.
Para no. 15 is prayer. No part of the above reply is false and nothing material
has been kept concealed therein.

3

Date: 26°06'2024 (Gursharan Dass Garg)

Environmental Engineer,
Place SAS a\)aduw Punjab Pollution Control Board

Regional Office, SAS Nagar

On behalf of Respondent no. 2
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The Chisf Admintstrator,
Oreater Mohall Area Davelopment Authorlty (GMADA),
Profect: Puraly Premium Apartments at Sector-88
PUDA Bhawan, 5A% Nagar

Subjects Notlce to lssue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1074 In casa of developing Type-l, 11 and Il Multistory flats namely Purab

Promlum Apartments at Sactor-88, Mohall

Wherens, It s obllgatory on the part of the authority to ohtaln the consent to establish
(NOC) of the Board a5 roqulred 11/5 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
/s 2.1 of the Alr (Prevention & Control of Pollution) Act, 1981, for establishment of the project,

And wheraas, It I mandatory on the part of the authority to obtaln the consent of the
Board 10 operate nn outlet/ plant as required u/s 2% of the Water {Prevention & Control of Pollution)
Act, 1974, for discharge of effluents arlsing from (ts premises,

And whereas, It 15 also mandatory on the part of the authority to provide adequate
and approprlate effluent treatment facllitles, s0 as to contaln the varlous pollutants within the
standards lald down by the Board, In the effluent discharged by the plant or from the project site.

And whereas, the GMADA was earller granted environmental clearance as required
under CIA notification, 2006 vide SEIAA, Punjab letter no, 889-898 dated 14/2/2013 for developing
Type-l, Type-ll, Type- Multlstory flats namely "Purab Premlum Apartments” at Sector-88, Mohali in
a total plot area of 117,18 acres and bullt up area of 10,00,000 Sgm, As per EC, 1080 flats of Type-l,
2520 f1a15 of Type-ll and 2760 (lats of Type-llt will be constructed and total population will be 31800
persons. The total water requirement of the project will be 4770 KLD. Total 3816 KLD wastewater will
be generated which will be treated In STP and 3740 KLD of treated waste water after STP will be used
for flushing @ 1272 KLD, 1720 KLD Into plamation and 748 KLD into sewer (during summer season). 9
DG sets of 1500 KVA and 2 DG sets of 500 KVA are proposed. 9 Raln water harvesting structures are
proposed, The total quantity of solid waste @ 11448 kg/day will be segregated at source and sent to
MSW management faclity at Samgaull, Dera Bassl,

And whereas, the project site was visited by officer of the Board on 31/8/2022 and
contacted Sh, Kuldeep, Project Manager, M/s Deepak Bullders (to whom work was given by GMADA

for completion of services work), Durlng visit, It was observed as under:

1) In the project, construction work of 1620 flats, one community centre, two sports complex,
one foothall ground, one badminton court, 50 SCFs was completed. The 1600 flats were
constructed In total 27 towers In 4 blocks A, B, C & D. The towers have B+G+14 floors
conflguration and occupancy was glven to around 750 flats and around 650 families are
presently living.

2) The GMADA was provided 2 borewell for abstraction of groundwater but no water meter was

provided over It,

Untreated effluent Is discharged into GMADA sewer leading to GMADA STP, Sector-83, Mohali

3)
(same Is under upgradation) In violation of the conditions Imposed In the environmental
clearance, The treated water Is also not recirculated back to the project for use in flushing and
plantation purpose,

4) No arrangement for In-slitu management of bio-degradable solid waste was provided.

5) GMADA was not obtalned consent to establish (NOC)/ consent to operate as required under

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981,

And whereas, the authority s not complylng with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and as well as operating its plant without obtaining valid
consent to operate from the Board, willfully causing water pollution In the vicinity, thus, violating the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 Intentionally and deliberately.

As such, the authority does not comply with the provisions under the Water
(Prevention & Control of Pollution) Act, 1974,
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How, thetefore, the Punjab Pullutlon Control Bowrd, n erarcisa of the rrvecs

Eanteried ugnn 1t u/e 334 of the Water (Pravation k& Comtrol of Vottion) A, 1974 &5 smended i
VORA propases 1 firecd YO s undeg

O Envianmental compansation shal Inpise s the GIAADA sty damaged the
Brviranman

1) [he profect proponent (develagod Iy GIARDA) shall stop (he Lonstrtion sctimies st the sits
with mmediate sffact and stop forthwith dis hatging nny atfluerd] wysrewater o sewer/
eiland suiifaco watar/ onta land of Whrciugh amvy uthes nda,

] e project progonent (develoged by GIAADA) ehall st sty MY hett ieipancy and shali
Nt allaw any new possession In the premisas of e projact, s knmediate effect,

4) Tha fevenue Authorities shall not 1o TCGIstar any sale dewd (elatad 15 atry plen) Nat/ house/
shop/ any other component of this PEOJECE with Irnsnedinia effed,

5) The PSICL authoritles shall not release AN eIl Cotme it fof this project of sny of its
components, with immediate effect,

And whereas, the authority s also requestad 1o submit s written reply atleast

before the haaring e by 30/9/2022 1o this office, The reply submittad by the project proponent will
he consldered during the hearing,

As such, you are, hereby, afforded an opportunity Lo appear in person before the
Chalrman of the Board In his office at Punjab Pollutlon Control Board, Vatavaran Bhawan, Nabha
Road, Patlala on 3/10/2022 5t 11,15 am to explaln your fallure to comply with provisions of the Water
(Prevention & Control of Follution) Act, 1974, falling which, It will be presumed that the authority has
nothing to say In the matter and further action under the provisions of the said Act, will be taken
againet the authority, without any further notice/ opportunity,

5‘@{:\«\ n
Environmental Engineer

6lC  for & on behalf of the
Punjab Pollution Control Board

Endst, no, _ )1!{ Dated __ 2.1 P>

A copy of the above Is forwarded to the Member Secretary (SEIAA), Directorate of
Environment and Climate Change, MGSIPA Complex, Adjacent Strawberry Flelds High School, Sector
26, Chandigarh = 160019 In reference to Office Memorandum F. no. 22-21/2020-1A.111 dated 7/7/2021

for Information and further necessary action w.r.t violation of the environmental clearance granted to
it,

AFa

Environmental Engineer

6 for & on behalf of the

Punjab Pollution Control Board
Dated _ 2.0 0y

A copy of the above Is forwarded to the Cnvironmental Engineer, Punjab Pollution

Control Board, Reglonal Office, SAS Nagar for Information and necessary action, He Is requested to

Inform the GMADA regarding date of hearlng and to ensure the presence on the sald date and time

of hearing. e Is also requested to submit his comments on the reply to be submitted by the GMADA

wir.t: notice and send fresh recommendations accordingly,
é\%’i\‘\\z
Environmentdl Engineer

for & on behalf of the
Punjab Pollution Control Board

1,0
fndst, no, S8

E-Offlge = 128467
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Givatp
. I"l‘ '\\h“\ WA Developine g Authwinty (GRINDA)
) 1‘ (S RYTRIN Prenwnim APV, L Secton B
VDA Mhuawan, SAY N
Subyeqr:

Pro
cecding of the porvonal hp.u[n“ given on 10/10/2022 by (he Chalrman of the foard

to b v
m(l)\AumChl(l I\dmlnl\lmmr, Groater Mohall Area Development Authorlty (GMANA),
* hna MWan, SAS Nagar u/x 33 A of the Water Act, 1974 In case of doveloping Type 1
and Mul(l\lury llaty I\-lmi‘ly Pucaly Prembum Apartments at bector 1, Mahah

’ )
Thy luilo\\vm“ Warle preseny:

From the Roard

1 s .
Sh. Krunealy Garg, Member Seutary

2 -
Sh Anmg Kumar, Enwlronmentat Copinecr

From the GMADA,;
H Sh. Rapinder pal Singh, SDO

The officers of the Board brought out that the GMADA was carlier granted enviranmental
tlearance as required under EIA notification, 2006 vide SITAA, Punjab lulter no. 889 898 dated
14/2/2013 for developing Type-l, Typa I, Type-lll Multistary flats namely "Purab Promlum Apartments”

Al Sector 88, Mohall In o tatal plot area of 117,18 acres and bult up area o 10,00,000 Sqm. As per (C,

1080 Hats of Type-l, 2520 flats of Type Il and 2700 tits of Type (1L will be constructeed and totdl

population will be 31800 persens. The tatal water requiiement of the prou;ﬂ will be 4770 KLD. Total

3816 KLD wastewaler will be generated which will be treated In 5TP and 3740 KLD of treited waste

water after ST will be used for flushing @ 1272 KLD, 1720 KLD Into pluntation and 748 KLD into sewer

(during summer scason). 9 DG sets of 1500 KVA and 2 DG sets of 500 KVA are proposed. 9 Raln water

harvesting structures are proposed. 1he wotal quantity of solld wiste @ | IMB kp/doy will bu seprepated

a1 source and sent to MSW management facllity at smngault, Dvra I lrn- nm]orlsttn was visited by
olticer of the Board on 31/8/2022 and contacled Sh, Kuldeep, Projett Manngnr, M/s Dwnnk Builders (ta i AL
whom vork was glven by GMADA far complation of services work). Durlnu vish, It was ob;urvud Qs g

unrjor: 3 :
1) i the project, construction work of 1620 flas, one commuulw contre, two sports
complex, ong (oothall ground, one badiminten courl, 50 §CFy was wlnplmud The 1600
commtructed In total 27 towers in 4 blocks A/B, G D. The towurs have B1G+14 :
lloors configurntion and oceupancy was fiven lo around I“'U flats i nrouml 650

familicy are presently Iving, ‘ * i
Ther GMADA wits provided 2 borewell for ahstraction of urmuulwawf but nn Walor muu., F2 F g

flate were

2)
wiry pravlded aver It ko i Ry
Untreated elfluently dischargd Inta GMADA sower ](-utlh\[} 10 GMADA SIP, Sedtorgy, 0 B

Mohall {sumg { under upgradation]. In violation uf the ‘conditions lposed i the
pnvironmuntal elegranca, Tho treated water It also nol roclreulited back 10 the puum
{of use In flushing and planiatton purpost ‘ :
i Noarram'ﬂm""‘ ks ;numunn{!'f'm"”l of blo: dvbrndabru sulldwaaww.upmwdud LA
GMADA wis not obtminod consunt {u ohlublish (NOCY/ CanenL (o oeraly ay ferulred e
oy th Watet (vaml”U” and Control of Puflutlon) l‘\Ll 1‘JM am lhu mt (Flewnhon '

ond Contretof Proflution) Act, 1941,
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The authority i .
Y is not complying with the provisions of the Water (Prevention & control of

Pollution) Act, 1¢

the Board, v\.'ill;‘u)l:;q Caar;cli;:; v:vt;l:eas op:era,tin'g. its plant without obtaining valid consent to operate from

(Prevention & Control of Polluti ripaiition ":’ the vicinily, thus, violating the provisions of the water

not comply with the = ion) Act, 1974 intentionally and deliberately. As such, the authority does

Therefore, the GMADA was I:elonsdund-er the \f‘Vater (Prevention & Control of pollution) Act, 1974.

1974 vide Board's letter no ;;23 notice u/s 23-A of the Water (Prevention & Control of Pollution 5(1.
. -45 dated 27/9/2022 alongwith an opportunity of personal hearing

before the Chai
rme
man of the Board on 3/10/2022, with the following proposed directions:

1) Envi 3
vironmental compensation shall impose as the GMADA authority damaged the

environment,
2 T \l e
) he project proponent {developed by GMADA) shall stop th
Fhe site with immediate effect and stop forthwith discharging any ¢
" into sewer/ inland surface water/ onto land or through any other mode.
The project proponent (developed by GMADA) shall not allow any new occupancy and

shall not allow any new possession in the premises of the project, with immediate effect.
deed related to any plot/ flat/

s construction achvities ot

ffluent/ waslewater,

4) The Revenue Authorities shall not to register any sale
house/ shop/ any other component of this project wath immediate effect.
clric connection for this project or any of

5) The PSPCL authorities shall not release any ele

its components, with immediate eflect.
The above said personal hearing v/as postponed due ta administrative reasons and was

fixed on 12/10/2022 and same was informed Lo the authority vide Board's letter no. 6090-91 dated
7/10/2022. The said personal hearing was again postpuned to 18/10/2022 due to administrative

reasons.

-

d the hearing and informed that approx. 600

The representatives of the GMADA attende
ed his reply in writing in which it has been

submitt
project is very less as compared to the wastewater

ronmental clearance letter i.e. 3816 KLD. The wastewater generated
in GMADA STP of capacity 45 MLD in Sector-83, Mohali. The pipeline
have already been laid in the Purab Premium Apactments. the
earance of the project was granted in the year 2013 and there was no condition of in-
f bio-degradable solid waste. The solid waste generated from the project is being
ped at the MC Mohali dumping greund. The GMADA shall apply for consent to

families are residing at the project site. Further he

mentioned that the wastewater generated from the

quantities mentioned in the envi
from the project is being treated
networks for tertiary treated water

enwronmental cl
sity management O
segregated and dum
onerate for the said project within 15-days.
oard and the representative of the GMADA, the

After hearing the officers of the B

ard decided as under: 3

Chairman of the Bo. .. |
and commission an STP of adequate capacity for the

tic effluent for the treatment and scientific disposal of

1) The project proponent shall install
t the time of

total generation of sewage/ domes
the treated effluent from the premises of the said project as proposed 3
obtaining the environmental clearance, immediately.

The GMADA shall apply for consent t© pperate as required under the Water {Prevention

A & control of pollution) Act, 1974 and the Alr (Prevention & Control of Poliution) Act, 19831
within 7-days- ¥ o el B e o e
3 The GMADA shall comply  with the Solid Wastq_‘._[\,‘lan_agemen_; Rules, 2016 for
: management and disposal of Its solid waste. ' ‘ J Nt Pt
pirectlons u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be issued
: ' . ¢ N - . e LT o
y to stop the further construction activities In the said project. S
A demi official may be written to the Chief Administrator, GMAQA, SAS Nagarto request
7 thé author!fy to take immediate‘remedial measures. SRR
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To REGISTERED

The Chief Administrator,

Greater Mohali Area Development Authority (GMADA),

Project: Purab Premium Apartments at Sector-88

PUDA Bhawan, SAS Nagar

Subject: Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 in case of developing Type-l, Il and Ill Multistory flats namely Purab

Premium Apartments at Sector-88, Mohali
Reference: Board's letter no. 7136-37 dated 21/11/2022

In reference to above, earlier, the GMADA was served notice u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 vide Board's letter no. 5743-45 dated 27/9/2022
alongwith an opportunity of personal hearing before the Chairman of the Board on 3/10/2022, with
the proposed directions mentioned therein.

The above said personal hearing was postponed due to administrative reasons and
was fixed on 12/10/2022 and same was informed to the authority vide Board's letter no. 6090-91 dated
7/10/2022. The said personal hearing was again postponed to 18/10/2022 due to administrative
reasons. The representatives of the GMADA attended the hearing and informed that approx. 600
families are residing at the project site. Further he submitted his reply in writing in which it has been
mentioned that the wastewater generated from the project is very less as compared to the wastewater
quantities mentioned in the environmental clearance letteri.e. 3816 KLD. The wastewater generated
from the project is being treated in GMADA STP of capacity 45 MLD in Sector-83, Mohali. The pipeline
networks for tertiary treated water have already been laid in the Purab Premium Apartments. the
environmental clearance of the project was granted in the year 2013 and there was no condition of in-
situ management of bio-degradable solid waste. The solid waste generated from the project is being
segregated and dumped at the MC Mohali dumping ground. The GMADA shall apply for consent to
operate for the said project within 15-days. After hearing, the Chairman of the Board decided as under:
The project proponent shall install and commission an STP of adequate capacity for the total

generation of sewage/ domestic effluent for the treatment and scientific disposal of the
treated effluent from the premises of the said project as proposed at the time of obtaining the

environmental clearance, immediately.
The GMADA shall apply for consent to operate as required under the Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 within

1

7-days.
The GMADA shall comply with the Solid Waste Management Rules, 2016 for management and

disposal of its solid waste.
Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to

stop the further construction activities in the said project.
A demi official may be written to the Chief Administrator, GMADA, SAS Nagar to request the

authority to take immediate remedial measures.
The Environmental Engineer, Regional Office, SAS Nagar shall visit the site after 7-day to verify

construction status of STP and process the consent application to be applied by the GMADA

on merits.
The proceedings of hearing were conveyed to the GAMDA authorities vide Board's

letter no. 7136-37 dated 21/11/2022 for compliance.

Thereafter, the directions u/s 33-A of the Water Act, 1974 was issued to GMADA vide

Board's letter no. 7136-37 dated 21/11/2022 with direction that:
“The GMADA authoritles shall immediately stop the further construction

activity in the said project. "
The project site was again visited by officer of the Board on 28/1/2023 and it was

observed as under:
In the project, construction work of 1620 flats, 1 community centre, 2 sports complex, 1

1)
football ground, 1 badminton court, 52 SCFs have been completed. Interior work of apartment
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of towerB1, C1and p1 was under progress. As informed by the representative, chl{pa’fc\'{:’is
been given to around 826 flats & 10 SCFs and around 650 families are presently living in _aci
and 10SCFs has been occupied. The representative informed that structure work of the proje
site has been completed. .

2) The GMADA has provided 2 borewell for abstraction of ground water out of which only 0"‘_?“'5
used and water meter has been provided and reading was 98713.2 rr.13. 'I“hf: pp is also %ettlt E
water supply from GMADA supply and reading was . The pp is not maintaining record o v:a e
consumption. However the representative informed that the meter has been fixed on
12.11.2022 accordingly, about 1282 KLD water has been abstracted from borewell. hali
Untreated effluent is discharged into GMADA sewer leading to GMADA STP, Sector -83, Moha
in violation of the EC condition and decision of hearing. The treated water is also nfot
recirculated back to the project for use in flushing and plantation purpose. No work for
construction of STP at the site has been started. GMADA STP of 45 MLD installed at Sector-83,
Mohali is already overloaded with sewage and GMADA is in process to upgrade the same to
68.1 MLD and timeline given is 30.06.2023, . :
No arrangement for in-situ management of bio-degradable solid waste has beer_1 provided in
the project and the waste is being disposed through 3rd pary vendor_s. No site has been
demarcated by GMADA for disposal of Solid waste generated from it projects.

5) 4 no. rainwater harvesting structure has been provided.

6) GMADA has not obtained NOC/CTO of the project from PPCB.

7)

8 DG sets have been installed 500KVA*2, 750 KVA*2 and 250 KVA*4 with canopy and all with
inadequate stack height,

3)

4)

Hence, GMADA is not complying with hearing decisions.

The matter was considered by the Competent Authority and decided to give last
opportunity of personal hearing to the industry before taking further action in the matter and also
decided that the ex-parte decision will be taken in case of non-appearance from project proponent.

The authorities proponent is also requested to submit its written reply ?tleast_ two
days before the hearing i.e by 3/4/2023 to this office. The reply submitted by the authorities will be
considered during the hearing.

authorities has nothing to say in the matt,
be taken against the authority,

,
without any further notice/ opportunity.

B v Lo TR A0
Environmental

ngineer
6‘,( for & on behalf of the
Pun]ab Pollution Control Board
tndst.no. 1968 Dated 2147 1
A copy cof the above is forw

ngineer, Punjab Pollution
Control Board, Regional Office, SAS Na

ction. It is requested to get
-mail and delivered in person

omments on the reply to be

ice and send fresh recommendations accordingly, well befare
the date of hearing.

Environm:i\t m&@
ﬂL for & on behalf of the

Punjab Pollution Cont
E-Office — 125467 ontrol Board
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The Additianal Chiof Administrator,

Greater Mohah Area Development Authority (GMADA),
PUDA Bhawan, Sector-62, SAS Nagar

(In case of Project: Purab Premium Apartments at
Seclor-88, PUDA Bhawan, SAS Nagar)

Subject; Proceeding of the personal hearing given on 5/4/2023 by the Chairman of the Board to
the Greater Mohali Area Development Authority (GMADA), Project: Purab Premium
Apartments at Sector-88, PUDA Bhawan, SAS Nagar u/s 33-A of the Water Act, 1974 and
the Air {Prevention & Control of Pallution) Act, 1981 and non-compliance of the
decislons of hearing dated 18/10/2022

The foliowing were present.

From the Board:

1 Sh G.S Majithia, Member Secrelary

b Sh. Pardeep Gupta Chief Environmental Engineer {P)
3 Sh. Paramjeet Singh, Sr. Environmental Engineer (ZP-1)
4 Sh.Kuldeep Singh, Environmental Engineer (ZP-I)

From the industry:
Nobody attended the hearing

It 1s intimated that the officers of the Board brought out that Muluistory flats namely
Purab Premium Apartments” at Sector-88, Mohali in a total plot area of 117.18 acres and built up area
of 10.00,000 Sgm. As per EC, 1080 flats of Type-l, 2520 flats of Type-Il and 2760 flats of Type-lil will be
constructed and total population will be 31800 persons. The total water requirement of the project will
be 4770 KLD. Total 3816 KLD wastewater will be generated which will be treated in STP and 3740 KLD of
treated waste water after STP will be used for flushing @ 1272 KLD, 1720 KLD into plantation and 748 KLD
nto sewer (during summer season). 9 DG sets of 1500 KVA and 2 DG sets of 500 KVA are proposed. 9 Rain
water harvesting structures are proposed. The total quantity of solid waste @ 11443 kg/day will be
segregated at source and sent to MSW management facility at Samgauli, Dera Bassi.

The project site was visited by officer of the Board on 31/8/2022, GMADA authority has
made 3 occupancy in about 650 flats, it has not installed STP, untreated domestic effluent was being
discharged into sewer, this sewer leading to the terminal STP of capacity 45 MLD at Sector-83 and same
1€ not adequate to handle the additional load.

Therelore, the GMADA was served notice u/s 33-A of the Water {Prevention & Control of
Pallution) Act, 1974 vide Board's letter no. 5743-45 dated 27/9/2022 alongwith an opportunity of personal
hearing belore the Chairman of the Board on 3/10/2022, with the following proposed directions:

i) Environmental compensation shall be imposed as the GMADA authority damaged the
environment

2) The project proponent (developed by GMADA) shall stop the construction activities at the site
with immediate cffect and stop forthwith discharging any effluent/ wastewater into sewer/ inland
surface water/ onto land or through any other mode.

3} The project proponent (developed by GMADA) shall not allow any new occupancy and shall not
allow any new passession in the premises of the project, with immediate effect.

] The Revenue Authornities shall not to register any sale deed related to any plot/ flat/ house/ shoap/

any other component of this project with iImmediate effect.
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ctric ¢ wign for this project or anv 8% 1S
5) The PSPCL authoritios shall nol relzase any slectric connection fof this pro;

components, withmmediate elfect
al hearing was postponed due to ad
ide Board's letter no £060-61 dated

ministratrye reasons and wi3s

The above said person
fined on 12/10/2022 and same was informed to the authority v
i strative reasans
7/10/2022. The said personal hearing was again postponed to 18/10/2022 due to administrative réa

Ator hearing, the Chairman of the Board deaded as under:

v b 12}
all and commission an STP of adequate capacity for tn2
tha treated

123
1) The project proponent shall inst
/ domesuc effluent for the treatment and scientific disposal of

generation of sewage
a of obtatning n€

effluent from the prenuses of the said project as proposed at the tim

environmental clearance, immediately.
2) The GMADA shall apply for consent to operate as required under the \Water (Prevention &

of Pallution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 within 7-0avs

1) The GMADA shall comply with the Sohd Waste Management Rules. 2016 for managemsnt and
disposal of its sohd waste

q) Directions u/s 33-A of the Water (Prevention & Control of Pallution) Act, 1974 te issued 0 stop
the further construction activities in the said project.

5) A demi official may be written to the Chief Administrator, GMADA, SAS Nagar to requast ne
authority to take immediate remedial measures.

6) The Environmental Engineer, Regional Office, SAS Nagar shall visit the site after 7-day o ienify

construction status of STP and process the consent application to be applied by the GMADA ¢
merits.
The proceedings of hearing were conveyed to the GAMDA authorities vide Bozrd s l21t2r
no. 7136-37 dated 21/11/2022 for compliance.
Thereafter, the directions u/s 33-A of the Water Act, 1974 was issued to GMADA vide
Board’s letter no. 7136-37 dated 21/11/2022 with direction that:
"The GMADA authorities shall immediately stop the further construction
activity in the said project.”
The project site was again visited by officer of the Board on 28/1/2023 zng it was
chservea as under:
1 In the project, construction work of 1620 flats, 1 community centre, 2 sports complex. 1 foctgall
ground, 1 badminton court, 52 SCFs have been completed. Interior work of apartment of tower
81, C1 and D1 was under progress. As informed by the representative, occupancy has been
to around 826 flats & 10 SCFs and around 650 families are presently living in flats 2ng 1O

given
SCFs has been occupied. The representative informed that structure work of the project sizz nas

been completed

2) The GMADA has provided 2 borewell for abstraction of ground water out of which enly onez is
used and water meter has been provided and reading was 98713.2 m3. The pp is aiso gatting
water supply from GMADA supply and reading was . The pp is not maintaining record of watzsr
consumption. However the representative informed that the meter has baen fixed on

12.11.2022 acccrdingly, about 1282 KLD water has been abstracted from borawall,

3) Untreated effluent s discharged into GMADA sewer leading to GMADA STP. Sactor -83. Mona
in violation of the EC condition and decision of hearing. The treated water is alsa nat
recirculated back to the project for use in flushing and plantation purpaose. No work for
construction of STP at the site has been started. GMADA STP of 45 MLD installed at Sectos-3

(¥7)

Mohaliis already overloaded vaith sewage and GMADA 15 in process to upgrade the sama o 23
MLD and timeline given s 30.06 2023.
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Al No arrangement for in-situ management of bio-degradable solid waste has been provided in the
project and the waste 1s being disposed through 3rd pary vendors. No site has been demarcated
by GMADA for disposal of Solid waste generated from it projects.

51 4 no. rainwater harvesting structure has been provided.

6} GMADA has not obtained NOC/CTO of the project from PPCB.

7 $ DG sets have been installed S00KVA®2, 750 KVA* 2 and 250 KVA*4 with canopy and all with
nadequate stack height.

Hence, GMADA is not complying with hearing decisions.

The matler was considered by the Competent Authority and decided to give last
oppartunity of personal hearing to the industry before taking further action in the matter and also decided
that the ex-parte decision will be taken in case of non-appearance from project proponent. Therefore, the
GMADA was served notice regarding non-compliance of decisions of hearing dated 18/10/2022 alongwith
an opportunity of personal hearing u/s 33-A of the Water (Prevention & Control of Pollution) Act. 1874
vide Board's letter no. 1967-68 dated 24/3/20203 before the Chairman of the Board on 5/4/2023

As again nobody attended the hearing from the GMADA authaority, the Chairman of the
Roard took serious note of this and ex-parte decided as under:

1) Environmental Compensation shall be imposed to the project propanent for the damage caused
10 the environment. The Environmental Compensation shall be calculated by the Environmental

Engineer from the date of violations as observed during visit till 31/3/2023.

You are, therefore, requested to comply with the aforesaid decisions of the personal

hearing.
\
Environme Q%;\Mer
o|( for & on behalf of the
Punjab Pollution Control Board
<> :
Endst. no. 2523 .. Dated .28 (/222

A copy of the above is forwarded to the Envircnmental Engineei:, Punjab Pollution Control
~zr¢. Regional Office, SAS Nagar. Itis requested to verify the compliance made by the GMADA and shall

spmit furtner report and recommendations.
S
Environm talAnginger

for & on behalf of the
%uniab Pollution Control Board

G2
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The Chief Administration,
Greater Mohali Area Development Authority (GMADA)
PUDA Bhawan, SAS Nagar.
Subject: Imposition of Environmental Compensation (EC) upon the GMMADA Greater Mohali

Area Development Authority (GMADA]} in case of development Type-l, Il and I
Multistorey Flats namely purab Premium Apartments at Sector 88, Mohali

Enclose please find herewith a copy of order no. 15553 dated 24/6/2024 passed by
the Chai.rman, punjab Pollution Control Board for compliance.

DA/As above

_ 94

Environmental Engineer
for Chairman

Endst. No._|S Zﬁ Dated 2. 04-201™
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, SAS Nagar for information and compliance of the Orders of the
Competent Authority. He requested to deliver the copy of above orders t the GMADA

DA/As above

46 Buztf

Environmenta EnLineer
for Chairman
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PUNJAB POLLUTION CONTROL BOARD
Dated. .??-:‘f!/.ﬂ.(*f.?.!?ﬁ?.".l.

ywatlon (LC) for violation of the
the Greater nMohall Area
Premiom

Sultfectt tmposition of Environment ¢ Compel
provisions ol tnviconmental Laws upon
pevelopme ¢ Authority {GmapAy} for the Projects arab
Apartinents ot Sector-8i, PUDA Bhawan, SAS Nagar,

Oycdor

i order to protect and improve the environment and for prevention ol

hasatds 1o human beings, other living creatures, plants and property and malntaining

o resorting the wholesomeness ol water and to preserve the quality of alr, the

partiament of India had enacted the Water (It svention and Control of Pollutlon) Act,

19 1 the Air {Prevention and Control of pollution) Act, 1981, the Cnvironmaent

("Mrotetnon) Act, 19806 and certain tates under the provisions ol the Envitonment

(Mratection) Adt, 1980 and all these Laws are collectively and severally betng referred

to e the  Environmental Lnws, The Board being the proscribed authority 1s

w lementing, the provisions of the Environmental Laws .o the Water (Prevention ond

Lol Pollution) Act, 1974, the Air (Provention and Control of Pollution) Act, 10481,

Ceenlhio

Ve 1 oviraonment (Protection) Act, 1986 and the Rules made thereander, in the State

W oingan

21 That Multistory Hats under the name “Purab Premiom Apartments” are being

constincted by Greater Mahali Area Development Authority (GMADA) in it total

plot aren ol 117.18 aties with built-up area ol 10,00,0010 Sqm al Sector-88, SAY

Mapar, Mobalic the project proponent was granted tovironmental Clearane lor

Constraction of BO0 flats {LORO Nats of Type-d, 2620 flats of Type-ll and 2760 Hats

of Type- ) nvan e of 117.18 acres by State Environment Impact Assessment

Authority Punjab vide arder dated 14.03.2013. As per £C, total pepulation will be

$100 peesons, The total watet requirement of the project will be 4770 KLD. Total

s KLD wastewater will be penerated which will be treated in ST1 and 3740 KLD

of treated waste water aftel S 1P will be used for Hushing @@ 1272 KLD, 1720 KLD

Pape Loty

erneas 99, ot 48, ufond-147001
Valavaran Bhawan, Nabho Road, Paliala -147001
Phone © Chairman, ; 0175-2215793, NMembor Socrotary : 0175-2215802 (O)
Wabsite © www.ppeh.govin | E.Mail - chairmanppeb@yahoodn | meppeh@gmail.com |
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into plantation and 748 KLD into sewer {(during summer season). 9 DG sets of 1500
VA and 2 DG sets of 500 KVA are proposed. 9 Rain water harvesting structures are
proposed. The total quantity of solid waste @ 11448 kg/day will be segregated at

source and sent to MSW management facility at Samgauli, Dera Bassi.

The Project Proponent, however, has not obtained the Consent to Establish {(NOC)
or Consent to Operate from the Punjab Pollution Control Board under the
provisions of the Water (Preventicn and Control of Pollution) Act, 1974 and Air~

(Prevention and Control of Pollution) Act, 1981.

e project site was visited by the officer of the Board on 31.8.2022 and it was
aheerved that the GMADA has made a occupancy in about 650 flats and has not
inetailed STP, untreated domestic effluent was being discharged into sewer, leading
1y the terminal STP of capacity 45 MLD at Sector-83 and the same was not

atdequate to handle the additional load of effluent.

in visw of the violations being committed, the GMADA was served notice ufs 33-A
ol the Water (Prevention & Control of Pollution) Act, 1974 vide letter no. 5743-45
dated 27.9.2022 with an opportunity of personal hearing before the Chairman of
the Board on 3.10.2022, with the proposed directions that Environmental
compensation shalt be imposed a5 the GMADA authority has damaged the
envirconment, the Project Proponent shall stop the construction activities at the
«ite, with immediate effect and stop forthwith discharging any effluent, wastewat”:
inte sewoer, inland surface water, onto land or through any other mode, GMADA
Jhall not aliow any new occupancy and shall not allow any new possession in the
premises of the project, with immediate effect, the Revenue Authorities shail not
repister any cale deeds, the pSPCL authorities <hall not release any electric

connection for this project or any of its components, with immediate effect.

Due to administrative reasons, the personal hearing was postponed to 12.10.2022
and the same was informed to GMADA vide letter no. 6020-91 dated 07.10.2022.

The mesting was 25ail pos{puned to 18.10.2022 under intimation to GMADA. The

Page 207
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personal heating was held on 18,10.2022 but nu pne on Lehall of GIANDA attended

the hearing. After considering the materlal facts of the case, the undersigned heingt

( hairman ol the toard decided as under:

a) The project proponent shall Install antd commission an 5P of
adequate capacity for the total generation ol sewape/ damestic
effluent for the treatment and celentific dlsposal of the treated
efffuent from the premises of the aid project as proposed at the

time of obtaining the environmental clearance, immadiately.

b) The GMADA shall apply for consent Lo operate as required under
{he Water (Prevention & Control of pollution) Act, 1974 and the Alr
(Prevention & Control of Pollution) Act, 1981 within 7-days.

¢} The GMADA shall comply with the Solid Waste Management Rules,
2016 for management and disposal of its solid waste,

d) Direclions ufs 33-A of the Water (Prevention & Control ol pollution)
Act, 1974 be issued to stop the further construction activities in the
said project.

o) A demi official letler may be written to the Chief Administrator,
GMADA, S5AS Nagar to request the authority to take immediate

" remedial measures.

f) The tnvironmental Engineer, Regional Office, 5AG Nagor shall visit

e site after 7-day to verity construction status of STP and process

the consent application o be applied by the GMADA on merits,

7) The proceedings of hearing, were conveyed to the GAMDA vide letter no. 7136-37
dated 21.11.2022 for compliance. In compliance to the decisions of hearing held
on 18.10.202 2, GMADA was directed to stop further construction activity of the
project by issuing divections ufs 33-A of the Water (Prevention and Control of

pollution) Act, 1974 vide fetter no. 7136-37 dated 21.11.2022,

1) The project site was again visited by the officer of the Board on 28.1.2023 and it

wirs observed as under:

Pape 3of7
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. a. Inthe project, construction work of 1620 flats, 1 community centre, 2
} ' sports complex, 1 football ground, 1 badminton court, 52 SCFs have
' been completed. interior work of apartment of tower g1, €1 and D1
was under progress. As informed by the represemallve, occupancy
has been given 10 around 826 flats & 10 5CFs and around 650 families

are presently living in flats and 10 5CFs has been occupied. The

representative informed that structure work of the project site has

been completed.

b. The GMADA has provided 2 borewell for abstraction of ground water
out of which only one is used and water meter has been provided and
reading was 98713.2 m3. The Project proponent is not maintaining
record of water consumption. However, the representative informed
that the meter has been fixed on 12.11.2022 accordingly, about 1282

KL D waler has been abstracted from borewell.

¢. Untreated effluent is discharged into GMADA sewer leading to
GMADA STP, Sector -83, Mohali in violation of the EC condition and
decision of hearing. The treated water is also not recirculated back to
the project for use in flushing and plantation purpose. No work for
construction of STP at the site has been started. GMADA STP of 45
MLD installed at Sector-83, Mohali is already overloaded with sewage
and GMADA is in process 0 upgrade the same to 68.1 MLD and
timeline piven is 30.06.2023.

d. No arrangement for in-situ management of bio-degradable solid
waste has been provided in the project and the waste is being
disposed through 3rd party vendors, No site has been demarcated by

GMADA for disposal of Solid waste generated from it projects.
o. 4 number rainwater harvesting structures have been provided.
(. GMADA has not obtained NOC/CTO of the project from PPCB.

g. 8DG scts have been instalied 500 KVA x 2, 750 KVA x 2 and 250 KVA X

4 with canopy and all with inadeguate stack height.

Hence, GMADA was found not complying with the decisions of hearing.

9) The matter was considered by the Board and it was decided to give Jast opportunity

Page 4of 7
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S 10) of personal hearing to the project proponent before taking further action in the

‘ r{;“ matter and that the ex-parte decision will be taken in case of non-appearance of
;_-:,'f( the project proponent. Accordingly, the GMADA was served notice regarding non-
;’_f’i compliance of the decisions of hearing dated 18.10.2022 along-with an opportunity

of personal hearing u/s 33-A of the Water (Prevention & Control of Pollution) Act,

1974 before the Chairman of the Board on 05.04.2023 vide letter no, 1967-68
dated 24.3.20203.

11)itis refevant to mention here that no one on behalf of GMADA again attended the ]
hearing before the Chairman of the Board on 05.04.2023. A serious view was taken
about the non-appearance of GMADA and it was decided to proceed ex-parte with
the decision that Environmental Compensation shall be imposed to the project
proponent for the damage caused to the environment. The Environmental
Compensation shall be calculated by the Environmental Engineer from the date of
violations as observed during visit till 31.03.2023. The proceeding of hearing held
on 05.04.2023 were conveyed to Additional Chief Administrator GMADA, PUDA
Bhawan, sector 62, SAS Nagar by the Board vide letter no. 2502 dated 25.04.2023
and copy of the same was endorsed for necessary action to Environmental

Cngineer, Punjab Pollution Control Board, Regional Office, SAS Nagar.

12)1t is relevont to brought on record that the Hon'ble Supreme Court of India has
considered the Principles of Precaution, Sustainable development and Polluter
pay's and decided to strictly implement the same. The decisions 50 taken by the

Hon'ble Supreme Court of India are summarized herein below:

a) The concept of precautionary principle was considered in M.C Mehta
versus Union of India and others and vide judgment dated 11.10.1996 the
Hon'ble Supreme Court of India held that the Precautionary Principle has

been accepted as a part of the Law of the land.

b} The concept of sustainable development was considered in M.C Mehta
versus Union of India and others {1997) 2 SCC 353 and it was decided by
the Hon'ble Supreme Court of India that the development is essential for

the economy of the country but at the same time the environment and eco
Page 5of 7
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systems have to be protected

() The Hon'ble Supreme Court of India has also considered the concept of

Poliuter Pay's Principle in Indian Coundil for Enviro Legal Action and others
v/s Union of India and others (1996) 3 SCC 212 para 16, Vellore Citizens
Wellare Forum v/s Union of India (1996) 5 SCC 647 para 12-18 and held
that Polluter Pay's Principle is accepted principle and part of environmental

law of the country without even specific statute,

1) The Hon'ble National Green Tnibunal has issued directions in several cases to
impose environmental compensation on non-complying units and has been
directing the Central Pollution Control Board, all the State Pollution Control Boards
mcluding the Punjab Pollution Control Board to implement Polluter Pay's Principle.
In comphance to the orders of the Hon'ble National Green Tribunal, the Central
Pollution  Control Board has  formulated the methodology for assessing
environmental compensation on the basis of a formula submitted to the Hon'ble
National Green Tribunal as mentioned in its order dated 19.02.2019 passed in O.A
No 591/ 2017 and the Punjab Pollution Control Board has adopted the said
methodology and is thereby imposing environmental compensation to recover
from the defaulters and to use the amount so recovered for restoration of

environmental damage / degradation caused in the area and to the public.

14) 1t 1s pertinent to mention here that a case in Original Application no. 493 of 2023
titled as Purab Premium Apartment Allottees Association Versus Greater Mohali
Arca Development Authority is also pending before the Hon'ble National Green
Tribunal wherein grievance relating to the violation of the conditions of
f nvironmental Clearance with regard to installation of 5ewage Treatment Plant,
making provision for adequate drinking water, rain water harvesting system, solid

waste management system etc. has been raised by the applicant association.

%) On examination of the entire facts of the case as has been recorded herein above,
it is condluded that the activities carried out by GMADA without obtaining the
consents of the Board have caused environmental degradation by intentionally and

deliberately violating the provisions of the Water {Prevention and Control of
Page 6ol 7
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paltution) Act,

16) Thus, the promotes comp

compensation in respect of th

ol Precaution, Suslainable development

methodology and scale evolved by

hy the Punjab pollution Control Board

Ry

1974 and the Air (Prevention and Cont

any GMADA has made Itse

o violations committed on the

the Central rolluti

01,02,24,0600/- (One Crore Two Lacs and Twenty-Fot

211 days from 31.08 2022 to 31.03.2023.

17) Therelore, GMADA throug

Lmount of Rs. 01,02,24,000/- (One Crore Two Lacs

environmental compensation with

(or degrading and damaging the

within 15-days from the date of receipt of this order, f

will be initiated for recovery 0

adopting coercive meastres.

i5) Take notice that no further intimation or remi

Baard in this regard after lapse of stipulated pe

rol of Pollution) Act, 1981,

If hiable for f_'nvirunrnrml,sl

hasis of the Principle

and polluter Pay's, which according to the

on Control Board and adopted

has been calculated to be Rupees

ir Thousand) for the period of

hits Chief Administrator is hereby directed to deposit an

and Twenty-Four thousand) as

the office of the punjab Pollution Control Board

Engineer, Punjab Pollution Control Board, Regional

directed 1o ensure compliance ©

(GMADA).

f direclions issue

environment for the period as recorded above,

ailing which necessary action

{ the amount of environmental compensation by

nder will be issued or served by the

riod of 15-days. The Environmental

Office, SAS Nagar {Mohali) is

d to the promoter company

Samy 20 0 A s

Dr. (Prof.) Adarsh Pal Vig
Chairman

Pape 7 of 7

275



\276 - 26 - Annexure - R2/F
— 0 ) =y | ] e
e JIEH o~ LIFE
= ydd YycHe CGES %.’ LiF
| 2 = - =
172 6% ©939-1, TIRIT FTH, &'F 93, Ulen®-147001 N d E'JS.‘%#?JSA.
’l:‘hone no. 0175-2301182 e-mall : pp e_zp1@yahoo.com
389 _|{w it _9 5 [Z/ Eﬁy
REGISTERED
To
The Chief Administrator,
Greater Mohali Area Development Authority (GMADA),
PUDA Bhawan, SAS Nagar
Subject: Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 1974 in case of developing Type-l, Il and Ill Multistory flats namely Purab
Premium Apartments at Sector-88, Mohali

Whereas, it is obligatory on the part of the authority to obtain the consent to establish
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the project.

And whereas, it is mandatory on the part of the authority to obtain the consent of the
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974, for discharge of effluents arising from its premises.

And whereas, it is also mandatory on the part of the authority to provide adequate
and appropriate effluent treatment facilities, so as to contain the various pollutants within the
standards laid down by the Board, in the effluent discharged by the plant or from the project site.

And whereas, a Multistory flats namely "Purab Premium Apartments" at Sector-88,
Mohali in a total plot area of 117.18 acres and built up area of 10,00,000 Sgm. As per EC, 1080 flats of
Type-l, 2520 flats of Type-Il and 2760 flats of Type-lil will be constructed and total population will be
31800 persons. The total water requirement of the project will be 4770 KLD. Total 3816 KLD
wastewater will be generated which will be treated in STP and 3740 KLD of treated waste water after
STP will be used for flushing @ 1272 KLD, 1720 KLD into plantation and 748 KLD into sewer (during
summer season). 9 DG sets of 1500 KVA and 2 DG sets of 500 KVA are proposed. 9 Rain water
harvesting structures are proposed. The total quantity of solid waste @ 11448 kg/day will be
segregated at source and sent to MSW management facility at Samgauli, Dera Bassi.

And whereas, the project site was visited by officer of the Board on 31/8/2022,
GMADA authority has made a occupancy in about 650 flats, it has not installed STP, untreated domestic
effluent was being discharged into sewer, this sewer leading to the terminal STP of capacity 45 MLD at
Sector-83 and same is not adequate to handle the additional load.

And whereas, the GMADA was served notice u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 vide Board's letter no. 5743-45 dated 27/9/2022 alongwith an
opportunity of personal hearing before the Chairman of the Board on 3/10/2022, with the following
proposed directions:

1) Environmental compensation shall be imposed as the GMADA authority damaged the
environment.
2) The project proponent (developed by GMADA) shall stop the construction activities at the site

with immediate effect and stop forthwith discharging any effluent/ wastewater into sewer/
inland surface water/ onto land or through any other mode.

3) The project proponent (developed by GMADA) shall not allow any new occupancy and shall
not allow any new possession in the premises of the project, with immediate effect.

4) The Revenue Authorities shall not to register any sale deed related to any plot/ flat/ house/
shop/ any other component of this project with immediate effect.

S) The PSPCL authorities shall not release any electric connection for this project or any of its
components, with immediate effect.

And whereas, the above said personal hearing was postponed due to administrative
reasons and was fixed on 12/10/2022 and same was informed to the authority vide Board's letter no.
6090-91 dated 7/10/2022. The said personal hearing was again postponed to 18/10/2022 due to
administrative reasons. After hearing, the Chairman of the Board decided as under:

1 The project proponent shall install and commission an STP of adequate capacity for the total
generation of sewage/ domestic effluent for the treatment and scientific disposal of the
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treated effluent from the premises of the said project as proposed at the time of obtaining th
environmental clearance, immediately.

2. The GMADA shall apply for consent to operate as required under the Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 within
7-days,

3. The GMADA shall comply with the Solid Waste Management Rules, 2016 for management and
disposal of its solid waste.

4. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to
stop the further construction activities in the said project.

5. A demi official may be written to the Chief Administrator, GMADA, SAS Nagar to request the
authority to take immediate remedial measures.

6. The Environmental Engineer, Regional Office, SAS Nagar shall visit the site after 7-day to verify

construction status of STP and process the consent application to be applied by the GMADA
on merits.

_ And whereas, the proceedings of hearing were conveyed to the GAMDA authorities
vide Board's letter no. 7136-37 dated 21/11/2022 for compliance.

And whereas, thereafter, the directions u/s 33-A of the Water Act, 1974 were issued
to GMADA vide Board's letter no. 7136-37 dated 21/11/2022 with direction that:

"The GMADA authorities shall immediately stop the further construction
activity in the said project.”

And whereas, the project site was again visited by officer of the Board on 28/1/2023
and it was observed as under:

1) In the project, construction work of 1620 flats, 1 community centre, 2 sports complex, 1
football ground, 1 badminton court, 52 SCFs have been completed. Interior work of apartment
of tower B1, C1 and D1 was under progress. As informed by the representative, occupancy has
been given to around 826 flats & 10 SCFs and around 650 families are presently living in flats
and 10 SCFs has been occupied. The representative informed that structure work of the project
site has been completed.

2) The GMADA has provided 2 borewell for abstraction of ground water out of which only one is
used and water meter has been provided and reading was 98713.2 m3. The pp is also getting
water supply from GMADA supply and reading was . The pp is not maintaining record of water
consumption. However the representative informed that the meter has been fixed on
12.11.2022 accordingly, about 1282 KLD water has been abstracted from borewell.

3) Untreated effluent is discharged into GMADA sewer leading to GMADA STP, Sector -83, Mohali
in violation of the EC condition and decision of hearing. The treated water is also not
recirculated back to the project for use in flushing and plantation purpose. No work for
construction of STP at the site has been started. GMADA STP of 45 MLD installed at Sector-83,
Mohali is already overloaded with sewage and GMADA is in process to upgrade the same to
68.1 MLD and timeline given is 30.06.2023.

4) No arrangement for in-situ management of bio-degradable solid waste has been provided in
the project and the waste is being disposed through 3rd pary vendors. No site has been
demarcated by GMADA for disposal of Solid waste generated from it projects.

5) 4 no. rainwater harvesting structure has been provided.
6) GMADA has not obtained NOC/CTO of the project from PPCB.

7) 8 DG sets have been installed 500KVA*2, 750 KVA*2 and 250 KVA*4 with canopy and all with
inadequate stack height.

And whereas, the GMADA was not found complying with hearing decisions as well as
provisions of the Water (Prevention and Control of Pollution) Act, 1974.

And whereas, the matter was considered by the Competent Authority and decided to
give last opportunity of personal hearing to the industry before taking further action in the matter énd
also decided that the ex-parte decision will be taken in case of non-appearance from' Pro;ect
proponent. Therefore, the GMADA was served notice regarding non-compliance of decisions of
hearing dated 18/10/2022 alongwith an opportunity of personal hearing u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 vide Board's letter no. 1967-68 dated 24/3/20203 before

the Chairman of the Board on 5/4/2023.


- 27 - 


278

-28 -

And whereas, again no one attended the hearing from the GMADA, the Chairman of
the Board took serious note of this and proceeded ex-parte to decide that:

"Environmental Compensation shall be imposed to the project proponent for
the damage caused to the environment. The Environmental Compensation shall be
calculated by the Environmental Engineer from the date of violations as observed
during visit till 31/3/2023"

And whereas, the proceedings of the aforesaid personal hearing were conveyed to the
GMADA as well as Environmental Engineer, Regional Office, SAS Nagar vide letter no. 2902-03 dated
25/4/2023 for making compliance.

And whereas, the Environmental Engineer, Punjab Pollution Control Board, Regional
Office, SAS Nagar has calculated the amount of Environmental Compensation for the period of
violation and the further action in this regard is under active consideration of the Board.

And whereas, the Hon’ble National Green Tribunal was pleased to pass an order dated
1/4/2024 thereby imposing cost of Rs. 25000/- on respondent no. 1 i.e. GMADA and directed the PPCB
to ascertain the extent of violation and to take appropriate action against Respondent no. 1 and file
the action taken report in OA no. 493 of 2023

And whereas, in order to make compliance of the orders of Hon'ble National Green
Tribunal, the site in question was visited by the officer of the Board on 12/6/2024 and during visit it
was observed as under:

1 In the project, construction work of 1620 flats, 1 community centre, 02 sports complex, 1
football ground, 1 badminton court and 52 SCFs has been completed. As informed by the
representative around 970 flats have been given occupancy and around 800 families are
residing in the project. No new construction has been carried out by the project proponent.

2. 02 no. bore-wells have been provided for abstraction of ground water out of which only one
is used and water meter has been provided on the same and the reading was noted to be
101700 m3 during the visit. However, no record regarding daily consumption of fresh water is
being maintained. Further, the project is also getting fresh water supply through GMADA
supply but no record is being maintained. The Project Proponent is supplying fresh water after
disinfecting it using chlorine within the project. '

3) The project proponent has not installed captive Sewerage Treatment Plant (STP) as required
and is discharging the entire untreated domestic sewage into sewer leading to STP, Mohali, in
violation of the conditions of Environmental Clearance granted to it.

4) The treated water is also not being re-circulated back for use in flushing and plantation/
horticulture purpose within the project. The project proponent is using fresh water for the
same in violation of the conditions of the Environmental Clearance. ’

5) The project proponent has provided 4 no. rain water harvesting pits, but no record regarding
annual maintenance of the same could be produced during the visit. Further, the surface run-
off from the project is also being discharged into the RWH pits.

6) The basement of the project was visited and it was observed that C&D waste and mixed solid
waste was lying in the basement. Further, no provision has been made for segregation of the
same and no arrangement has been made for in-site management of the biodegradable solid
waste. The project proponent is not complying with the provisions of the Solid Waste
Management Rules, 2016 being a bulk waste generator.

7) The project proponent has installed 8 DG sets of capacities 500 KVA x 2, 750 KVA x 2 and 250
KVA x 4, with canopies and with inadequate stack heights.

8) That the project proponent has failed to obtain consent to establish/ consent to operate as
required under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention& Control of Pollution) Act, 1981.

9) The project proponent has not done color coding of drinking water supply line and fresh water
supply line for horticulture and flushing in compliance of conditions of Environmental
Clearance.

10) The project proponent is not utilizing solar energy for illumination of common areas, lightening
for gardens & street lightning in compliance of condition of Environmental Clearance.

11) The Environmental Clearance of the project has expired on 13/2/2020 and the Project

Proponent has failed to apply for amendment in Environmental Clearance/ fresh
Environmental Clearance.
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And whereas, as per the observations of the visiting officer, GMADA is not comp'Yif‘g

with the provisions of the Water (Prevention & Control of Pollution) Act, 1974 as well as operath_lls
outlet/ plant without obtaining valid consent to operate of the Board, willfully causing water pollution

in the vicinity, thus, violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974
intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the project
proponent by invoking the provisions of the 33-A of the Water (Prevention & Control of Pollution) Act,
1974 after affording an opportunity of show cause-cum-personal hearing.

Now, therefore, the Punjab Pollution Control Board, in exercise of the powers

conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended in
1988 proposes to direct you as under:

1) Environmental compensation shall be imposed for the period of violations made by the
GMADA.

2) The project proponent (developed by GMADA) shall stop the construction activities at the site
with immediate effect and stop forthwith discharging any effluent/ wastewater into sewer/
inland surface water/ onto land or through any other mode.

3) The project proponent (developed by GMADA) shall not allow any new occupancy and shall
not allow any new possession in the premises of the project, with immediate effect.

4) The Revenue Authorities shall not to register any sale deed related to any plot/ flat/ house/
shop/ any other component of this project with immediate effect.

5) The PSPCL authorities shall not release any electric connection for this project or any of its
components, with immediate effect.

6) Legal action will be initiated against the project proponent (developed by GMADA) for violating
the provisions of the Pollution Control Laws.

As such, you are, hereby, afforded an opportunity to appear in person before the
Chairman of the Board in his office at Punjab Pollution Control Board, Vatavaran Bhawan, Nabha
Road, Patiala on 25/6/2024 at 11.00 am to explain your failure to comply with provisions of the Water
(Prevention & Control of Pollution) Act, 1974, failing which, it will be presumed that the authority has
nothing to say in the matter and further action under the provisions of the said Act, will be taken
against the authority, without any further notice/ opportunity.

Environmental Engine
for & on behalf of the
Punjab Pollution Control Board

Endst.no._[SU 9 Dated L

A copy of the above is forwarded to the Environmental E gineer, Punjab Pollution
Control Board, Regional Office, SAS Nagar for information and necessary action. He is requested to

inform the GMADA regarding date of hearing and to ensure the presence on the said date and time
of hearing.

Environm gin
C  for & on behalf of the

Punjab Pollution Control Board
E-Office — 125467
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GREATER MOHALI AREA DEVELOPMENT AUTHORITY
(PUDA BHAWAN, SECTOR-62, SAS Nagar)

?sﬁxm ‘/‘-«\:[)’.-s— P AR
e e 2k
\/"l’ﬁc Chairman, . W g@:‘::r-.‘{ N % )
: : . 5 TRU il 0
DT TR R0 :Punjab Pollution Control Board,  ° ,)W
Fo5 TARTY ulim,e¥atavaran Bhawan, Nabha Road, = L
el Gy MASE... Patiala, fe-f -1/ ) -
ﬁ«aﬂ..%.{. VA L= A
Memo No: GMADA-DE(PH-2/2024/92, Dated: 144 .06 -2¢2Y e
=
Subject: Notice of issue directions u/s 33-A of the Water (Prevention & 'C )

Control f)f Pollution) Act, 1974 in case of developing Type-l, Il and /\:7
I11 Multistory flats namely Purab Premium Apartments at Sector- c

88, Mohali. i
Ref. No: Notice issued by Punjab Pollution Control Board vide letter no. 4;/
1541 dated 21.06.2024. =
W

With reference to the subject mentioned above, the point wise reply to

the notice is as under:-
1. Initially, 6360 no flats in 117.18 acre area were to be constructed at

Purab Premium Apartments, Sector-88, SAS Nagar. However, as per
the approval of the competent authority the project was revised and
1620 no flats have been constructed in 37.5 acres of area at Purab
Premium Apartments at Sector-88, SAS Nagar and around 800 families
are residing in the project at present.

2. The potable ground water abstracted through 2 no bore wells installed
inside the premises of the project is being supplied to the residents after
chlorination. Mecchanical water meters were installed at both the bore

wells. The tenders for the work of instatlation of electromagnetic flow
meters have already been invited and would be installed as soon as the

work is allotted.
3. Since initially 6360 flats were to be constructed at Purab Premium

Apartments, therefore, a 7 MLD capacity STP was proposed to be
installed for Sector-88, SAS Nagar. However, as per the approval of
the competent authority, the project was reduced to 1620 flats only
therefore, the sewage of the project has been connected to the STP of
Sector-83. SAS Nagar of capacity 45 MLD (which is further being
upgraded to 68 MLD), where the sewage is being treated as per the
t to cater to the sewage load of the project.

| plumbing has already been carried out in the
partments As soon a3 the treated

norms and is sufficien
4. Ttis informed that dua
whole project of Pyrab Premium A

e i AL R S TS LSRRI
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GREATER MOHALI AREA DEVELOPMENT AUTHORITY
(PUDA BHAWAN, SECTOR-62, SAS Nagar)

. . . . " ‘ N 3 < » n

water 1s made available n Sector-88-89. 1t will be started being used 1
the projeet also. =

. The annual maintenance of the 4 no. rain watcr harvesting pits 1S being

done regularly. The record regarding the same is attached at annexure-
1.

6. The work of disposal of solid waste is being done by the Resident
Welfare Association (RWA) of Purab Premium Apartments. Further,
the Resource Management Center for Sector-88 is already under
construction in Sector-96, SAS Nagar.

2 The fresh environmental clearance of the project has already been
\ applied vide proposal no. SIA/PB/INFRA-2/480525/2024 on 12-06-
\ 2024. As soon as, the fresh environmental clearance is obtained, the

consent to establish/operate would also be obtained.
9. The work of color coding of various pipelines is already under progress
at site and most of the work has been completed.
10.The solar panels have been installed in the swimming pool where the
solar energy is used to heat water.
11.The fresh environmental clearance of the project has already been
\  applied vide proposal no. SIA//PB/INFRA-2/480525/2024 on 12-06-
\ 2024
" Keeping in view above stated facts and circumstances, it is therefore,
prayed that punitive action may not be taken against GMADA and notice dated

21-06-2024 may kindly be ordered to be filed please.
% w

Divisional Engineer (PH-2),
for Chief Administrator,

GMADA, SAS Nagar.
Endst. No. GMADA-DE(PH-2)/2024/ Dated:

A copy of the above 18 forwarded to following for information and
necessary action please:-

1. Chief Engineer, GMADA, SAS Nagar
2. Superintending Engineer (C-1), GMADA, SAS Nagar.
3. Sub Divisional Engineer (PH-2), GMADA, SAS Nagar.

Divisional Engineer (PH-2),
GMADA SAS Nagar
C.C

Chief Administrator, GMADA for kind information please.

281
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a3
Name of work -

gituation of work -

Agency by which work is exoculed -

Number and Data of agreement of work order -
Date of written order to commance work -

Date of measurement -

(The above lines should be repeated at the com mencement
of the measurement relating to each work)

Commencemants

Pariculars No.| L | B. | D Contents
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REGISTERED o
To
M/s Chiet Administrator,
Greater Mohali Area Development Authority (GMADAY,
PUDA Bhawan, SAS Nagar
Subject:

T\)ceedings of the personal hearing given to the Chief Administrator, Greater Mohati
drra Development Authority (GMADA), PUDA Bhawan, SAS Nagar w.r.t notice to issue
irections u/s 33-A of the Water Act, 1974 in case of developing Type-l, Il and W

Multistory flats namely Purab Premium Apartments at Sector-88, Mohali before the
Chairman of the Board on 25/6/2024

The following were presentt

From Board's side:

1) Er G S Majithia, Member Secretary

2) £7. Lavnest kumar, Sr. Environmentat Engineer (2P 1)
2) Er. Rajeev Gupta, Envirognmental Engineer (2P-1)

3) tr. Vipan Jindal, AEE, Regional Qffice, SAS Nagar
From GMADA side:

Sh. Varun Garg, Xen on behatf of CA, GMADA

It is intimated that the officers of the Board brought out that a Multi-storey flats namely
“purab Premium Apartments” at Sector-88, Mohali in a total plot area of 117.18 acres and built up area
of 10,00,000 Sqm. As per EC, 1080 flats of Type-i, 2520 flats of Type-ll and 2760 flats of Type-th will be
constructed and total population will be 31800 persons, The total water requirement of the project will
be 4770 KLD. Total 3816 KLD wastewater will be generated which will be treated in STP and 3740 KLD of
treated waste water after STP will be used for flushing & 1272 XD, 1720 KLD into plantation and 748 XLo
into sewer {during summer season). 9 DG sets of 1500 KVA and 2 DG sets of S00 KVA are proposed. 9 Rain
water harvesting structures are proposed. The total quantity of solid waste @ 11448 kg/day will be
segregated at source and sent to MSW management facility at Samgauli, Dera Bassi.

The project site was visited by officer of the Board on 31/8/2022, GMADA authority has
made a occupancy in about 650 flats, it has not installed STP, untreated domestic effluent was being
discharged into sewer, this sewer leading to the terminal STP of capacity 45 MLD at Sector-83 and same
is nat adequate to handle the additional load.

The GMADA was served notice ufs 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 vide Board's letter no. 574345 dated 27/9/2022 alongwith an apportunity of personal hearing
before the Chairman of the Board on 3/10/2022, with the following propased directionst

1) Environmental compensation shall be imposed as the GMADA authority damaged the
environment.
2) The project proponent {developed by GMADA) shall stop the construction activities at the site

with immediate effect and stop forthwith discharging any effluent/ wastewater into sewer/ inland
surface water/ onto 1and or through any othet mode.

3) The project proponent {developed by GMADA) shall not allow any new occupancy and shall not
allow:any new possession in the premises of the project, with immediate effect.

4a) The Revenue Authorities shall not to register any sale deed related o any plot/ Nat/ house/ shop/

any other component of this project with immediate effect.
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5) The PSPCL authorities shall not release any electric connection for this project or any of its

components, with immediate effect

The above said personal hearing was postponed due to administrative reasons and was
fixed on 12/10/2022 and same was informed to the authority vide Board's letter no. 609091 dated
7/10/2022 . The said personal hearing was again postpened to 18/10/2022 due to administrative reasons,
After hearing, the Chairman of the Board decided as undetr
1) The project proponent shall instalt and commission an STP of adequate capacity for the total

peneration of sewage/ domestic effluent for the treatment and sclentific disposal of the treated

effluent from the premises of the said project as proposed at the time of obtaining the
environmental clearance, immediately.

2) The GMADA shall apply for consent 1o operate as required under the Water {Prevention & Control
of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 within 7-days.

3) The GMADA shall comply with the Solid Waste Management Rules, 2016 for management and
disposal of its solid waste

4) Directions u/s 33-A of the Water (Prevention & Control of Pallution) Act, 1074 be issued to stop
the further construction activities in the said project.

5) A demi official may be written to the Chief Administrator, GMADA, SAS Nagar to request the
authority to take immediate remedial measures

6)

The Environmental Engineer, Regional Office, SAS Nagar shall visit the site after 7-day to verify
construction status of STP and process the consent application to be applied by the GMADA on
merits.

The proceedings of hearing were conveyed to the GAMDA authorities vide Board's letter
no. 7136-37 dated 21/11/2022 for compliance.

Thereafter, the directions u/s 33-A of the Water Act, 1974 were issued to GMADA vide
Board's letter no. 7136-37 dated 21/11/2022 with direction that

“The GMADA guthorities shall immediately stop the further construction
octivity in the soid project.”

The project site was again visited by officer of the Board on 28/1/2023 and it was
observed as under:

1) In the project, construction work of 1620 flats, 1 community centre, 2 sports complex, 1 football

ground, 1 badminton court, 52 SCFs have been completed, Interior work of apartment of tower
81,C1 and D1 was under progress. As informed by the representative, occupancy has been given
to around 826 flats & 10 SCFs and around 650 families are presently living in flats and 10 SCFs has

been occupied. The representative informed that structure work of the project site has been
completed.

2) The GMADA has provided 2 borewell for abstraction of ground water out of which only one is

used and water meter has been provided and reading was 98713.2 m3. The pp is also getting
water supply from GMADA supply and reading was . The pp is not maintaining record of water
consumption. However the representative informed that the meter has beenfixed on 12.11.2022
accordingly, about 1282 KLD water has been abstracted from borewell.
3) Untreated effluent is discharged into GMADA sewer leading to GMADA STP, Sector -83, Mohaliin
vialation of the EC condition and decision of hearing. The treated water is also not recirculated
back to the project for use in flushing and plantation purpose. No work for construction of STP at
the site has been started. GMADA STP of 45 MLD installed at Sector-83, Mohali Is already

overloaded with sewage and GMADA is in process to upgrade the same to 68.1 MLD and timeline

given is 30.06.2023.
4) No arrangement for in-situ management of bio-degradable solid waste has been provided in the
project and the waste is being disposed through 3rd pary vendors. No site has been demarcated

by GMADA for disposal of Solid waste generated fram it projects.
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%) 4 po. rainwater harvesting structure has been provided.

8) GATADA has not obtained NOC/CTO of the progdt from PPCR

7) £ DG sets have been instalied SOOXVA®2, 750 KVA*2 and 250 AVA*Y with canopy and all with
inadequate stack height.

The GATADA was found not complying with hearing dacivions as well as provisions of the
Water {Prevention and Control of Poltution) Act, 1974,

The matter was considered by the Competent Authonty and decided to give tast
opportunity of personal hearing to the industry before taking further action in the matter and also decided
that the ex-parte decision will be taken in case of non-appearance from project propenent. Therefore, the
GMADA was served notice reganding nonrcompliance of decisions of hearing dated 1871072022 alongwith
an oppertunity of personal hearing s 33-A of the Water (Prevention & Control of Poltution) Act, 1974
vide Board's letter no. 1967-68 dated 22/3/20203 before the Chairman of the Roard on 5/4/2023.

Again no one attended the hearing from the GMADA, the Chairman of the Board took
serious note of this and proccedad ex-parte to decide thatt

“Environmento! Compensation shall be imposed to the project proponent for the
domoge coused to the environment. The Environmental Compensation sholl be
colcufoted by the Environmenta! Engineer from the date of wiolations as observed during
visit tilf 31/3/2023"

The proceedings of the aforesaid personal hearing were conveyed to the GMADA as well
as Environmental Enginesr, Regional Office, SAS Nagar vide letter no. 2902-03 dated 25/4/2023 for
making comphance.

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar
has calculated the amount of Environmental Compensation for the period of violation and the further
action in this regard is under active consideration of the Board.

The Hon'ble National Green Tribunal was pleased to pass an order dated 1/4/2024
thereby imposing cost of Rs. 25000/- on respondent no. 1 i.e. GMADA and directed the PPCB to ascertain
the extent of violation and to take appropriste action against Respondent na. 1 and file the action taken
report in QA no. 493 of 2023

In order to make complisnce of the orders of Hon'ble National Green Tribunal, the site in
question was visited by the officer of the Board on 12/6/2024 and during visit it was observed as under:

3 5 In the project, construction work of 1620 flats. 1 community centre, 02 sports complex, 1 football
ground, 1 badminton court and 52 SCFs has been completed. As informed by the representative
around 970 flats have been given octupancy and around 800 families are residing in the project.
No new construction has been carried out by the project proponent.

2. 02 no. bore-wells have been provided for abstraction of ground water out of which only one is
used and water meter has been provided on the same and the reading was noted to be 101700
m3 during the visit. However, no record regarding daily consumption of fresh water is being
maintsined. Further, the project is also getting fresh water supply through GMADA supply but no
record is being maintained. The Project Proponent is supplying fresh water after disinfecting it
using chiorine within the project.

3) The project proponent has not installed captive Sewerage Treatment Plant {STP) as required and
is discharging the entire untreated domestic sewage into sewer leading to STP, Mahali, inviolation
of the conditions of Environmental Clearance granted to it.

4) The treated water is also not being re-circulated back for use in flushing and plantation/
horticulture purpese within the project. The project propenent is using fresh water for the same
in violation of the conditions of the Environmental Clearance.

5) The project proponent has provided & no. rain water harvesting pits, but no record regarding
annual maintenance of the same could be produced during the visit. Further, the surface run-off

from the project is also being discharged into the RWH pits.
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6)

The basement of the project was visited 2nd it was observed that C&D wasie znd mixed sofid
waste was lying in the basement. Further, no provision has been made for segregationof the same
and no arrangement has been made for in-site management of the biodegradable sofid wasie.
The project proponentis not complying with the provisions of the Solid Waste Manzgement Rules,
2016 being a bulk waste generator.

7) The project propenent has installed 8 DG sets of capacities SO0 KVA X 2, 750 XVAx2and 250 KVA
x 4, with canopies and with inadegquate stack heights.

8) That the project proponent has failed to obtain consent to establish/ consent 1o operaie as
required under the provisions of the Water {Prevention & Control of pollution) Act, 1974 and Al
{prevention& Control of Pellution) Act, 1981.

9) The project proponent has not done coler coding of drinking water supply fine and fresh water
supply line for horticulture and flushing in compliance of conditions of Environmental Oezrance.

10) The project proponent is not utilizing solar energy for flumination of common 2raas, Fght2ning
for gardens & street lightning in compliance of condition of Environmenta! Clezrance.

11) The Environmental Clearance of the project has expired on 13/2/2020 znd the Project Proponent
has failed to apply for amendment in Environmental Clearance/ fresh Environmental Cearance.

As per the observations of the visiting officer, GMADA is not complying with the provisions
of the Water (Prevention & Control of Pollution) Act, 1974 as well as cperating its outiet/ plant without
obtaining valid consent to operate of the Board, willfully causing water peliution in the vicinity, thus,
violating the provisions of the Water (Prevention & Control of Pollution) Act, 1574 intentionally and
deliberately. It was proposed to initiate action against the project proponent by involang the provisions
of the 33-A of the Water {Prevention & Control of Pollution) Act, 1974 after affording an oppertunity of
show cause-cum-personal hearing.

Therefore, the GMADA was served ncotice to issue directions u/s 33-A of the Water

{Prevention & Control of pollution) Act, 1974 vide Board's letter no. 1541-42 dated 21/6/2024 slongwith

an opportunity of personal hearing before the Chairman of the Board on 25/6/2024 proposing following

directions:
1) Environmental compensation shall be imposed for the period cf violations made by the GMADA
2) The project proponent (developed by GMADA]} shall stop the construction activities at the site

with immediate effect and stop forthwith discharging any effluent/ wastewater into sewer/ inland
surface water/ onto land or through any other mode.

3) The project proponent {developed by GMADA) shall not allow any new occupancy and shall not
allow any new possession in the premises of the project, with immediate effect

4) The Revenue Authorities shall not to register any sale deed related to any plot/ fla¥/ house/ shoo/
any other component of this project with immediate effect.

5) The PSPCL authorities shall not release any electric connection for this project or any of its
components, with immediate effect.

6) Legal action will be initiated against the project proponent {developed by GMADA) for violating
the provisions of the Pollution Control Laws.

it is mentioned here that Board vide Office Order no. 15553 dated 24/6/2024 hasimposed
Environmental Compensation (EC) amounting to Rs. 1,02,24,000/- (One Crores Two Lacs and Twenty Four
Thousand) from 31/8/2022 to 31/3/2023 with the directions to deposit the same, within 15-days in the
O/o Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar. The said orders
have already been conveyed to Chief Administer, GMADA, PUDA Bhawan, SAS Nagar vide Board's ketter
no. 1578-79 dated 24/6/2024 for compliance.

The representative of the GMADA attended the hearing submitted written reply which
was taken on record. in the reply, it has been mentioned that initially 6350 ro. flats in 117.18 eores were
to be constructed at Purab Premium Apartments, Sector-88, SAS Nagar. However, as per the approval of
the Competent Authority, the project was revised and 1620 no. flats have been constructed in 375 acres

4.
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land at the said location. He further informed that STP of capacity 45 MLD which has been upgraded upto
capacity of 68 MLD has already been constructed in Sector 83, SAS Nagar, where sewage is being treated
to cater the sewage load of the project. Fresh Environmental Clearance of the project has already been

applied to SEIAA vide letter dated 12/6/2024.
After hearing the officers of the Board and the representative of the GMADA, the

Chairman of the Board decided as under:
1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 shall
be confirmed upon the GMADA due to above mentioned violations:

(a) The project proponent (developed by GMADA) shall stop the construction activities at the
site with immediate effect and stop forthwith discharging any effluent/ wastewater into
sewer/ inland surface water/ onto land or through any other mode.

(b) The project proponent (developed by GMADA) shall not allow any new occupancy and
shall not allow any new possession in the premises of the project, with immediate effect.

(c) The Revenue Authorities shall not to register any sale deed related to any plot/ flat/
house/ shop/ any other component of this project with immediate effect.
(d) The PSPCL authorities shall not release any electric connection for this project or any of

its components, with immediate effect.

2) Separate notice u/s 5 of Environment (Protection) Act, 1986 for violations of provisions of the
Solid Waste Management Rules, 2016 alongwith an opportunity of personal hearing before the
Chairman of the Board be issued to GMADA.

3) GMADA shall calculate the quantity of wastewater being generated from its projects within 7-
days and submit the same to the Board so that adequacy of STP installed by it to treat the
wastewater can be adjudged.

You are, therefore, requested to comply with the aforesaid decisions of the personal

hearing.
—s4

Environmental Engineer

for & on behalf of the
Punjab Pollution Control Board

Endst. no. ! 630 Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office, SAS Nagar. He is requested to verify the compliance made by the GAMDA and shall

submit further report and recommendations.

for & on behalf of the
Punjab Pollution Control Board
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REGISTERED
To
M/s Chief Administrator,
Greater Mohali Area Development Authority (GMADA),
PUDA Bhawan, SAS Nagar
Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 in case

of developing Type-1, Il and ill Multistory flats namely Purab Premium Apartments
at Sector-88, Mohali.

Whereas, it is obligatory on the part of the authority to obtain the consent to establish
{NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Poliution) Act, 1974 and
u/s 21 of the Air (Prevention & Controf of Pollution) Act, 1981, for establishment of the project.

And whereas, it is mandatory on the part of the authority to oifzin the consent of the
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution)
Act, 1974, for discharge of effluents arising from its premises.

And whereas, it is also mandatory on the part of the authority to provide adequate
and appropriate effluent treatment facilities, so as to contain the various poliutants within the
standards laid down by the Board, in the effluent discharged by the plant or from the project site.

And whereas, a Multi-storey flats namely "Purab Premium Apartments” 3t Sector-22,
Mohali in a total plot area of 117.18 acres and built up area of 10,00,000 Sgm. As per EC, 1020 flats of
Type-1, 2520 flats of Type-il and 2760 flats of Type-lll will be constructed and total population will be
31800 persons. The total water requirement of the project will be 4770 KLD. Total 3816 ¥LD
wastewater will be generated which will be treated in STP and 3740 KLD of treated waste water after
STP will be used for flushing @ 1272 KLD, 1720 KLD into plantation and 742 ¥LD into sewer (during
summer season). 9 DG sets of 1500 KVA and 2 DG sets of 500 KVA are proposed. 9 Rzin water
harvesting structures are proposed. The total quantity of solid waste @ 11448 kg/day will be
segregated at source and sent to MSW management facility at Samgauli, Dera Bassi.

And whereas, the project site was visited by officer of the Board on 31/8/2022 and it
was found as under:

1) GMADA authority has made a occupancy in about 650 flats.

2) GMADA has not installed STP, untreated domestic effluent was being discharged into sewer,
leading to the terminal STP of capacity 45 MLD at Sector-83.

3) The STP of capacpity 45 MLD is not adequate to handle the additional load of present project.

And whereas, the GMADA was served natice u/fs 33-A of the Water (Prevention &

Control of Pollution) Act, 1974 vide Board’s letter no. 5743-45 dated 27/9/2012 siongwith an
opportunity of personal hearing before the Chairman of the Board on 3/10/2022, viith the following

proposedkdirections:
1) Environmental compensation shall be imposed as the GMADA authority damaged the
environment,

2) The project proponent {developed by GMADA) shall stop the construction activities at the site
with immediate effect and stop forthwith discharging any effluent/ wastewater into sewer/
inland surface water/ onto fand or through any other mode.

3} The project proponent (developed by GMADA} shall not allow any new occupancy and shall
not allow any new possession in the premises of the project, with immediate effect.

4} The Revenue Authorities shall not to register any sale deed refated to any piot/ flat/ house/
shop/ any other component of this project with immediate effect.

5) The PSPCL authorities shall not release any electric connection for this project or any of its
components, with immediate effect.

And whereas, the above said personal hearing was postponed due to administrative
reasons and same was fixed on 12/10/2022. The new date of hearing was informed to the authority
vide Board's letter no. 6030-91 dated 7/10/2022. The said personal hearing was again postponed to
18/10/2022 due to administrative reasons.
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And whereas, after hearing, the Chairman of the Board decided as under:

1. The project proponent shall install and commission an STP of adequate capacity for the total
generation of sewage/ domestic effluent for the treatment and scientific disposal of the
treated effluent from the premises of the said project as proposed at the time of obtaining the
environmental clearance, immediately.

2. The GMADA shall apply for consent to operate as required under the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 within
7-days.

3. The GMADA shall comply with the Solid Waste Management Rules, 2016 for management and
disposal of its solid waste.

4 Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to
stop the further construction activities in the said project.

5. A demi official may be written to the Chief Administrator, GMADA, SAS Nagar to request the
authority to take immediate remedial measures.

6. The Environmental Engineer, Regional Office, SAS Nagar shall visit the site after 7-day to verify
construction status of STP and process the consent application to be applied by the GMADA
on merits.

And whereas, the proceedings of hearing were conveyed to the GAMDA authorities
vide Board's letter no. 7136-37 dated 21/11/2022 for compliance.

And whereas, thereafter, the directions u/s 33-A of the Water Act, 1974 were issued
to GMADA vide Board's letter no. 7136-37 dated 21/11/2022, which are as under::

“The GMADA authorities shall immediately stop the further construction

activity in the said project.”

And whereas, the project site was again visited by officer of the Board on 28/1/2023
and it was observed as under:

1) In the project, construction work of 1620 flats, 1 community centre, 2 sports complex, 1
football ground, 1 badminton court, 52 SCFs have been completed. Interior work of apartment
of tower B1, C1 and D1 was under progress. As informed by the representative, occupancy has
been given to around 826 flats & 10 SCFs and around 650 families are presently living in flats
and 10 SCFs has been occupied. The representative informed that structure work of the project
site has been completed.

2} The GMADA has provided 2 barewell for abstraction of ground water out of which only one is
used and water meter has been provided and reading was 98713.2 m3. The pp is also getting
water supply from GMADA. The pp is not maintaining record of water consumption. However
the representative informed that the meter has been fixed on 12.11.2022 accordingly, about
1282 KLD water has been abstracted from borewell.

3) Untreated effluentis discharged into GMADA sewer |eading to GMADASTP, Sector-83, Mohali
in violation of the EC condition and decision of hearing. The treated water is also not
recirculated back to the project for use in flushing and plantation purpose. No work for
construction of STP at the site has been started. GMADA STP of 45 MLD installed at Sector-83,
Mohali is aiready overloaded with sewage and GMADA is in process to upgrade the same to
68.1 MLD and timeline given is 30.06.2023.

4) No arrangement for in-situ management of bio-degradable solid waste has been provided in
the project and the waste is being disposed through 3rd pary vendors. No site has been
demarcated by GMADA for disposal of Solid waste generated from it projects.

5) 4 no. rainwater harvesting structure has been provided.

6) GMADA has not obtained NOC/CTO of the project from PPCB.

7) 8 DG sets have been installed 500KVA*2, 750 KVA*2 and 250 KVA*4 with canopy and all with
inadequate stack height.

And whereas, the GMADA was not found complying with hearing decisions as well as
provisions of the Water (Prevention and Control of Pollution) Act, 1974.

And whereas, the matter was considered by the Competent Authority and decided to
give last opportunity of personal hearing to the project proponent before taking further action in the
matter and also decided that the ex-parte decision will be taken in case of non-appearance from
project proponent. Accordinlgy, the GMADA was served notice regarding non-compliance of decisions
of hearing dated 18/10/2022 zlongwith an opportunity of personal hearing ufs 33-A of the Water
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{Prevention & Control of Pollution) Act, 1974 vide Board's letter no. 1967-68 dated 24/3/20203 before
the Chairman of the Board on 5/4/2023.

And whereas, again no one attended the hearing from the GMADA, the Chairman of
the Board took serious note of this and proceeded ex-parte to decide that:

*Environmental Compensation shall be imposed to the project proponent
for the domage caused to the environment. The Environmental
Compensation shall be calculated by the Environmental Engineer from
the date of violations as observed during visit till 31/3/2023"

And whereas, the proceedings of the aforesaid personal hearing were conveyed to the
GMADA as well as Environmental Engineer, Regional Office, SAS Nagar vide letter no. 2902-03 dated
25/4/2023 for making compliance.

And whereas, the Environmental Engineer, Punjab Pollution Contro! Board, Regional
Office, SAS Nagar has calculated the amount of Environmental Compensation for the period of
viclation,

And whereas, the Hon’ble National Green Tribunal was pleased to pass an order dated
1/4/2024 thereby imposing cost of Rs. 25000/- on respondent no. 1i.e. GMADA and directed the PPCB
to ascertain the extent of violation and to take appropriate action against Respondent no. 1 and file
the action taken report in OA no. 493 of 2023

And whereas, in order to make compliance of the orders of Hon'ble National Green
Tribunal, the site in question was visited by the officer of the Board on 12/6/2024 and during visit it
was observed as under:

1. In the project, construction work of 1620 flats, 1 community centre, 02 sports complex, 1
football ground, 1 badminton court and 52 SCFs has been completed. As informed by the
representative around 970 flats have been given occupancy and around 800 families are
residing in the project. No new construction has been carried out by the project proponent.

02 no. bore-wells have been provided for abstraction of ground water out of which only one
is used and water meter has been provided on the same and the reading was noted to be
101700 m3 during the visit. However, no record regarding daily consumption of fresh water is
being maintained. Further, the project is also getting fresh water supply through GMADA
supply but no record is being maintained. The Project Proponent is supplying fresh water after
disinfecting it using chlorine within the project.

r~

3) The project proponent has not installed captive Sewerage Treatment Plant (STP) as required
and is discharging the entire untreated domestic sewage into sewer leading to STP, Mohali, in
violation of the conditions of Environmental Clearance granted to it.

4} The treated water is also not being re-circulated back for use in flushing and plantation/
horticulture purpose within the project. The project proponent is using fresh water for the
same in violation of the conditions of the Environmental Clearance.

5) The project proponent has provided 4 no. rain water harvesting pits, but no record regarding
annual maintenance of the same could be produced during the visit. Further, the surface run-
off from the project is also being discharged into the RWH pits.

6) The basement of the project was visited and it was observed that C&D waste and mixed solid
waste was lying in the basement. Further, no provision has been made for segregation of the
same and no arrangement has been made for in-site management of the biodegradable solid
waste. The project proponent is not complying with the provisions of the Solid Waste
Management Rules, 2016 being a bulk waste generator.

7) The project proponent has installed 8 DG sets of capacities 500 KVA x 2, 750 KVA x 2 and 250
KVA x 4, with canopies and with inadequate stack heights.

8) That the project proponent has failed to obtain consent to establish/ consent to operate as
required under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention& Control of Pollution) Act, 1981,

9) The project proponent has not done color coding of drinking water supply line and fresh water
supply line for horticulture and flushing in compliance of conditions of Environmental
Clearance.

10) The project proponent is not utilizing solar energy for illumination of common areas, lightening
for gardens & street lightning In compliance of condition of Environmental Clearance.

11)  The Environmental Clearance of the project has expired on 13/2/2020 and the Project
Proponent has failed to apply for amendment in Environmental Clearance/ fresh
Environmental Clearance.

e 1
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And whereas, as per the observations of the visiting officer, GMADA is not complying
with the provisions of the Water {Prevention & Control of Pollution) Act, 1974 as well as operating its
outlet/ plant without obtaining valid consent to operate of the Board, willfully causing water pollution
in the vicinity, thus, violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974
intentionally and deliberately. It was proposed to initiate action against the project proponent by
invoking the provisions of the 33-A of the Water (Prevention & Control of Pollution) Act, 1974 after
affording an opportunity of show cause-cum-personal hearing.

And whereas, therefore, the GMADA was served notice to issue directions u/s 33-A of
the Water (Prevention & Control of Pollution) Act, 1974 vide Board's letter no. 1541-42 dated
21/6/2024 alongwith an opportunity of personal hearing before the Chairman of the Board on
25/6/2024 proposing following directions:

1) Environmental compensation shall be imposed for the period of violations made by the
GMADA
2) The project proponent (developed by GMADA) shall stop the construction activities at the site

with immediate effect and stop forthwith discharging any effluent/ wastewater into sewer/
inland surface water/ onto land or through any other mode.

3) The project proponent (developed by GMADA) shall not allow any new occupancy and shall
not allow any new possession in the premises of the project, with immediate effect.

4) The Revenue Authorities shall not to register any sale deed related to any plot/ flat/ house/
shop/ any other component of this project with immediate effect.

S) The PSPCL authorities shall not release any electric connection for this project or any of its
components, with immediate effect.

6) Legal action will be initiated against the project proponent (developed by GMADA) for violating

the provisions of the Pollution Control Laws.

And whereas, the Board vide its Office Order no. 15553 dated 24/6/2024 has imposed
Environmental Compensation (EC) amounting to Rs. 1,02,24,000/- (One Crores Two Lacs and Twenty
four Thousand) from 31/8/2022 to 31/3/2023 with the directions to deposit the same, within 15-days
in the O/o Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar. The
said orders have already been conveyed to Chief Administer, GMADA, PUDA Bhawan, SAS Nagar vide
Board's letter no. 1578-79 dated 24/6/2024 for compliance.

And whereas, the representative of the GMADA attended the hearing submitted
written reply which was taken on record. In the reply, it has been mentioned that initially 6360 no.
flats in 117.18 acres were to be constructed at Purab Premium Apartments, Sector-88, SAS Nagar.
However, as per the approval of the Competent Authority, the project was revised and 1620 no. flats
have been constructed in 37.5 acres land at the said location. He further informed that STP of capacity
45 PMLD which has been upgraded upto capatity of 68 MLD has already been constructed in Sector 83,
SAS Nagar, where sewage is being treated to cater the sewage joad of the project. Fresh Environmental
Clearance of the project has already been applied to SEIAA vide letter dated 12/6/2024.

And whereas, after hearing, the Chairman of the Board decided as under:

The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974

1)

shall be confirmed upon the GMADA due to above mentioned violations:

(a) The project proponent {developed by GMADA) shall stop the construction activities at
the site with immediate effect and stop forthwith discharging any effluent/
wastewater into sewer/ inland surface water/ onto land or through any other mode.

{b) The project proponent {developed by GMADA) shall not allow any new occupancy and
shall not alfow any new possession in the premises of the project, with immediate
effect.

(c) The Revenue Authorities shall not to register any sale deed related to any plot/ flat/
house/ shop/ any other component of this project with immediate effect.

{d) The PSPCL authorities shall not release any electric cannection for this project or any
of its components, with immediate effect.

2) Separate notice u/s 5 of Environment (Protection) Act, 1986 for violations of provisions of the

solid Waste Management Rules, 2016 alongwith an opportunity of personal hearing before
the Chairman of the Board be issued to GMADA.

3) GMADA shall calculate the quantity of wastewater being generated from its projects within 7-
days and submit the same to the Board so that adequacy of STP installed by it to treat the

wastewater can be adjudged.

-4-
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And wehiag, the procesdings of the atoresald personal hearing were conveyed to the
GAMADA ay well as Loviconmental Englonear, Reglonal Office, SAS Nagar vide letter no. 163031 dated
N6/ 2020 o making compliande,

And wheteas, after consldering all the aspects of the case, the Competent Authority
of the Boand is of the view that it s a tit case to lssue directions by Invoking the provisions of Section
YUA of the Water {Prevention and Control af follution) Act, 1974

And whetvas, it has been now decided by the Competent Authority ol the Board to
fssue directions ws 0A of the Water (Prevention and Control of oltution) Act, 10 74 ta the project
proponent (d:‘wlnm‘\i l‘\‘ GMADA)

Now, therefore, the Competent Authority of the Boad in exercise of the powers
confened upon it u/s T1A of the Water (Prevention and Control of Pollution) Act, 1974 and after
theroughly examining the case of the authority, has decided to Issue the followlng directions:

{a) The project proponent {developed by GMADA) shall stop the construction activities at the site
with immediate ettect and stop forthwith discharging any effluent/ wastewater Into sewer/
intand surtace water/ onto fand or theough any other mode

(b} The project proponent (developed by GMADA) shall not allow any new occupancy and shall
not allow any new possession in the premises of the project, with immediate effect.

) The Revenue Authorities shall not to register any sale deed related to any plot/ flat/ house/
shop/ any other component of this project with immediate effect,
(G The PSPCL authorities shall not release any electric connection for this project or any of its
components, with immediate etfect,
In case of failure to comply with the above said directions, the project proponent
[developed by GMADA) and the Partners/ or any other authority responsible to comply with the above
directions under the Water (Prevention and Control of Pollution) Act, 1974 are liable for action u/s 41
of the Water (Prevention and Control of Poliution) Act, 1974,

- _sc{
Sr. Environmental Engineer
for and on behalf of the
Punjab Pollution Control Board

Endst, no. Dated
A copy of the above is forwarded to the Sub-Registrar-cum-Tehsildar, SAS Nagar

(Mohah) for information and compliance of the above directions. It is requested not to register any sale
deed related to any plot/ fat/ house/ shop/ any other component of this project, with immediate

effect.

Sr, Environmental Engineer
for & on behalf of the
Punjab Pollution Control Board

Dated :
A copy of the above is forwarded to the Chief Engineer (Distribution - South), Punja
state Power Corporation Ltd., Patiala for information and compliance of the above directions. It is
requested not to release any further electric connection to the residential houses in the project, with

Endst. no.

immediate effect.
—3
St. Environmentat Engineer
for & on behalf of the
punjab Pollution Control Board
Dated
of the above is forwarded to the Deputy Chief Engineer {Distribution), Punjab
nformation and compliance of the above directions. It is
onnection to the residential houses in the project, with

Endst. no,

A copy

State Power Corporation Ltd., SAS Nagar fori

requested not to release any further electric ¢
immediate effect.

—

Sr. Environmental Engincer

for & on behalf of the

Punjab Pollution Control Board

o
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Endst. no, l (? jf Dated 05/4[ 011

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, SAS Nagar for information and shall ensure to make the compliance
of the above said directions, immediately. He shall also ensure that directions so issued must be got
acknowledged from revenue and PSPCL authorities and keep them in the official records of Regional
Office/ Zonal Office. He shall also give wide publicity fer the awareness of general public so as to
caution them not the purchase property in the said project till the compliafde is made by it.

Sr. En
for and on behalf of the
Punjab Pollution ol Board

E-Office - 125467

-6-
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REGISTERED

To
The Chief Administrator,
Greater Mohali Area Development Authority (GMADA),
PUDA Bhawan, SAS Nagar

Subject: Notice u/fs 5 of the Environment (Protection) Act, 1986 for the violatim:ls of the
provisions of the solid Waste Management Rules, 2016 in case of developing Type-
I, Il and 1l Multi-storey flats namely Purab Premium Apartments at Sector-88,

Mohali.

Whereas, the Ministry of Environment & Forests, Government of lndia,A New Delhi i.n
exercise of the powers conferred under the Environment (Protection) Act, 1986 has notified the Solid

Waste Management Rules, 2016. o
And whereas, in Rule 3 (8) of the Solid Waste Management Rules, 2016, definition of

the Bulk Waste Generator has been given, which is reproduced as under:

“bulk waste generator” meons and includes buildings occupied by the
Central government departments or undertokings, State government departments .
or undertakings, local bodies, public sector undertakings or private companies,
hospitals, nursing homes, schools, colleges, universities, other educational
institutions, hostels, hotels, commercial establishments, markets, places of
worship, stadia and sports complexes having an average waste generation rate
exceeding 100 kg per day”

And whereas, in Rule 4 of the Solid Waste Management Rules, 2016, the duties of

waste generators are mentioned, which are briefly mentioned hgrein below:

"ali resident welfare and market associations shall, within ane year from
the date of notification of these rules and in partnership with the lacal body ensure
segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the autharised recyclers. The bio-
degradable waste shall be processed, treated and disposed off through composting
or bio-methanation within the premises as far os possible. The residual waste shall
be given to the waste collectors or agency as directed by the local body"

And whereas, all the duties as mentioned in Rule 4 of the Solid Waste Management =~

Rules, 2016 are to be complied with by the Bulk Waste Generators.

And whereas, the project proponent has failed to obtain authorization as required
under the Solid Waste Management Rules, 2016 for bulk generators.

And whereas, the Ministry of Housing and Urban Affairs, Govt. of India has a
published a step by step guidelines to implement the Solid Waste Management Rules, 2016 by the
Bulk Waste Generators.

And whereas, bulk generator is required to ensure segregation of solid waste at
source, facilitate collection of segregated waste in separate streams, handover recyclable material
to either the authorized waste pickers or authorized recyclers as prescribed in Solid Waste
Management Rules, 2016.

And whereas, the Hon'bvle NGT in O.A no. 606 of 2018 titled as Compliance of
Municipal Solid Waste Management Rules, 2016 in para 16 of the order dated 31/8/2018 has
categorically mentioned that Bulk Waste Generators are required to set up decentralized waste
processing sites as per the Solid Waste Management Rules, 2016.

- And whereas, a Multi-storey flats namely "Purab Premium Apartments” at Sector-
ﬂa,t:\g?T:g:! azgc;tglﬂgl:;toafrﬁa of 117.18 acres and built up arfea of 10,00,000 Sqm. As per EC, 1080

) i ype-H and 2760 flats of Type-1l will be constructed and total population
will be 31800 persons. The total water requirement of the project will be 4770 KLD. Total 3816 KLD
WaS!E)Nater will be generated which will be treated in $TP and 3740 KLD of treated waste water after
STP will be used for flushing @ 1272 KLD, 1720 KLD into plantation and 748 KLD into sewer (during
summer season). 3 DG sets of 1500 KvA and 2 DG sets of 500 KVA are proposed. 9 Rain water
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harvesting structures are proposed. The total quantity of solid waste @ 11448 kg/day will be
segregated at source and sent to MSW management facility at Samgauli, Defa Bassi.

And whereas, the Hon'ble National Green Tribunal was pleased to pass an order
dated 1/4/2024 thereby imposing cost of Rs. 25000/- on respondent no. 1 i.e. GMADA and direcled
the PPCB to ascertain the extent of violation and to take appropriate action against Respondent no.
1 and file the action taken report in OA no. 493 of 2023

And whereas, in order to make compliance of the orders of Hon'ble National Green

Tribunal, the site in question was visited by the officer of the Board on 12/6/2024 and during visit it
was observed as under:

1. In the project, construction work of 1620 flats, 1 community centre, 02 sports complex, 1
football ground, 1 badminton court and 52 5CFs has been completed. As informed by the
representative around 970 flats have been given occupancy and around 800 families are
residing in the project. No new construction has been carried out by the project proponent.

2. The basement of the project was visited and it was observed that C&D waste and mixed solid
waste was lying in the basement. Further, no provision has been made for segregation of the

same and no arrangement has been made for in-site management of the biodegradable solid
waste.

3) The project proponent is not complying with the provisions of the Solid Waste Ma nagement
Rules, 2016 being a bulk waste generator.

And whereas, the project proponent (developed by GMADA) has failed to comply
with Solid Waste Management Rules, 2016.

And whereas, it has been proposed to initiate action against the project proponent
(developed by GMADA) under the provisions of the Environment (Protection) Act, 1986 after
affording an opportunity of show cause-cum-personal hearing due to above mentioned violations.

And whereas, in view of the aforesaid violations, in exercise of the powers delegated
by the Government of India, Ministry of Environment & Forests, New Delhi, Chairman of Punjab
Poliution Control Board proposes and intends to issue following directions to the project proponent:

That the project proponent {developed by GMADA] will not resume its operation till
it complies with the provisions of the Solid Woste Management Rules, 2016.

As such, you are, hereby, afforded an apportunity to appear in person before the
Chairman of the Board in his office at Punjab Pallution Control Board, Vatavaran Bhawan, Nabha
Road, Patiala on 5/7/2024 at;;.OOA_m to explain your failure to comply with provisions of the Solid
Waste Management Rules, 2016, failing which, it will be presumed that the project proponent
{developed by GMADA) has nothing to say in the matter and further action under the provisions of
the said Rule, will be taken against the GMADA, without any further notice/ opportunity.

ia, &
Environmental Engineer
for & on behalf of the.
Punjab Pollution Control Board

Endst. no. ‘ (7143 Dated Mﬁ‘_j\

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, SAS Nagar for information and necessary action. It is requested to
get the copy of the notice delivered to the GMADA through special messenger/ e-mail/ WhatsApp
and send the receipt of the same to this office and also ensure its presence on the said date and
time of hearing. it is also requested to give his comments on the reply to be submitted by the
GMADA w.r.t notice and send the fresh recommendations, well before the date gthearing.

Environmental Engineer
for & on behalf of the
Punjab Pollution Contrel Board
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